
1./ -
S.<.:.T.C. No. 'lJl1 

COMMITTEE ON·THE WELFARE 
OF 'SCHEDULED CASTES· AND 

SCHEDmED -IfRIBES 
, (1982-83) 

(SEVENTH LOK SABHA) 

THlRTY·FOURTH REPORT 

MINISTRY OF HOME AFFAIRS 

AetIoa Taken by"' Government OD tbe recolllllladatl_ 
CODtained in tfle Twenty-fifth Report of the Committee oa 

Gte Welfare of Scheduled Cutes and SeWuled T .... 
(Seveo.tfI Lok Sabba) OR tile MIoIstry of Rome 
. Atrlirs-Socio-eeonomic couditions of Scfledul_. 

ClItes ... Scbedaled Tribes in tbe 
UniOD Territory of DelIU 

I 
Pre.nted to Lok Sabha on : .1." .. A'.~lqP" 
Lafd ill Rolya SabIM on .' ................ . 

LOa: SABHA SECBETARIAT 
N'KW DELH~ 

-Mllrclr. 19lJIPMI,.,a. 1904 (Saka) 

p,.ice : Rs. 2 . .,5 



" 
LIST OF, AUTHORlSED AGENI'S FOR THE SALE OF LOK SABRA 

SeCRETARIAT' PUBUCAnONS 

SL NaDlC of Alent JApacy SI. Name of Alent ~ No. No. No. 
---,-----' 

ANDHItA PRAPi3SH ]2. CbadeI Lambert & Cool- 30 

I. ADdbra uni";", Oenernl 8 
'r::lciu 101. ,MabatmI 

Road; OpposIte 
Oooperadve ' tOl'ell Ltd., 'CocIc Tower, Port. 
Wahalr (Visakhapatllllm). Bombay., ' 

" 

2. G.Il. Lakabmipathy Chetty' 94 13. ' The Curreot Book House. ~ 
and Solll, OtDetai Mer- Marutl Lane, RqIHmaCh 
chants aad' News Apnts. ,Dada,l1 Street. BOmbay-t. 
NewJJet. Chandra.ri," 

Dla:an Book Stall; Per-OIlttoor l)istrict. ]4. .~ I::.n , College Road. 
ASSAM 1dio4. 

" 3. Wiltin 'BoOk Depot, Pan 7 IS. MIs. Usha' Book Depot. 5 
BuaI'; Gluhati. S85/A. Q\iIa Bar.ar Xbaa 

House. G~m Road, 

BDiAR 
Bombay-2B •• ' 

4. Amar Xi~ Ollar, Post 37 MYsORB 
.,. ~' aot1al. Road, 

16- Mis. Peoples Book House. 16 JI ur. , 
Opp. JapDftlOMD PlIaGe, 

mlARAT Mpore-l. 

S. Vijar Sto,., Station Road 35 RAJASTIL\N 
ADarld. ' 

17. InI'OnilItlQn 'c.tn. 31 
6. The New Order Book 63 Ooveram6Gtof lUjasthan. \ 

Com...=&a' BUt!! .Brld,8C. ~a,~'CIty. 
Ab 'd06. . ., 

UlTAR' PRADESH ", 

HARYANA 
18. Swilstlk 'Industrial Works, 

7. Mis. Prabbu Book Service, 14 59, Holi ~Meerat 
Nal SlIbzimandi, Gurpon, '-City. ' 
(Haryaua). I 

19. Law' Book Company, 48 

MAIfIYA PRADESH S8rcIar Patel Mara. 
, AJlababad-l. 

,8. MOIkrn Book House. Shiv' ,·]3 . 
VDa$ Palace, Indore Oty. lYBS'I" BENGAL 

'\, 

MAHARASHTRA ZO. Graathaloka, S/t.Amblca 10 " 
Mookber,iee Road., Bel-

9. Mit. SUllclerdas Qianchand. 1i paria,. 24 PazpDl$. 
601, Glrpum Road, Near 2]. W. Newman &: Company 44 P.,tnoeu Street, Bombay.2. . " Ltd. 3. Old Court HOUle • 10. The',," ~tirnl1tional Book 22 Street, Calcutta. 
HoaIe <r:vate) Umited, 

22. Pitma K.L Mukbopc.clbyay, .1 'Ash = Maluitml, ·QaadhI B. • Bctinba,...l. ,6/IAo Banc:bbaram AIaur 
Lane. QlJcuua-12. 

11. '!be InttI'I1Idona1 Book 2ti , JervIce. Deccan G~ 23. MI •• MuIr.heIjI800k House. 4 
IdIaDa, 1'00 ..... IB, Dull'Laao, Clllcutta.6. 

-



CORR.! CE rnA 
to t.he 

Thirty-fourth Report of the Committee on the 
w!3lf3.I'O of ScheJu])'ld Cast.os and Scbeduied 
'T.r!1oos (7th 10k Sabha). 

~ Para WJ:l.Q -~roct1Qn 
2. 1.4· .:5 ~r Casts:J raa~ caste 
3. 1.8 7"1i'r advice ~~ advise' 
4. 1.12 2 !Qf ~.nn(iXur-(;! I ~ Appondix I 

1.13 2 l2.!. prasacrib6d ~ prescribad 
5. 1.14 6 £Q!: relalevant ~ relQvant 

16 libr a'l ~ and. 

6. 

9 
12 
13 

19 

20 

21 

22 
23 

30 

1.1, 2 ibt raquire~ required 
5 .' For nJssary ~ nucessary 
.1 It'or sopara:ratil"~'a separatelY 
f:. :ror DopartmGClt re artrnents 
2 it and ~ Lan 4 ar ba'C"KlOg ~ in 

26 ~r subsidies ~ substdl sa 
1.30 5 r note {C~d 00tbe 
- 2<J mer of • 1;::rt Department of 

1~ 1i .. ~ neti'ces ro oot1ced 
22 -!tU: 225 read " ' 
18 ~1ntorv.al!:.!ASI 1ntGl'llal. 
19 tor lDfrbrts insert are 

4 or audit ~ and it 
10 ~ battLOneaKS ~ bottlenecks 

7 R>r nul ti va1"l.OI.1.s ~ mult1:fa.rb.J.s 
20 ~ to ~ the 
33 ~r esc'arta1n !:£.I&! ascertain 
14 r expect ~ aspect 

4 r pop ul 3.1:011 , riQ.d population 
? For people. ~ere ore,~ 

pooplo,therir.Ore 
6 E2.I. rcslJMr3.t1on ~ represe-

ntation 
3 

(from bottom)M..tcr like t,nsert to 
32 - 11 Delate, bo after shOUld 
34 - 2 For ch11rtl.n .£GSl children 
" (from l.x>ttom) 



35 
38 

39 
1!O 

41 
42 

43 

- 2 -

6 Fox re habli t ~~t e 1'6 ad reh abi 11 tate 
~'4. mer Cl ettrs lnsarr;Typists, Turners, 

, Fitters,Cleaners,Drivr.;rs ruld . 
25 F'er ~bte read daxa . 
~ ~::.'ter to,rnsirt 'Sch'fXhiled caste and 

1..,d.fter :eel hi nsert Lal'1i .. 
27 li{l;c le',gel and r.ea lC gal a1 d 
31 ~. advi :,:to re ad advi 'C:G 
6 H)r, q.~,'W read data '.' . 
9 For no read on .'. 

16- 17 M oon-Scheuled'Caste/Scheuled 
r~&\d ron-Scheduled ·Ql.Ste/Sci'Jedullld 

. : Tribe 
25 l2!: regisgration road registration, 

2 For swelling' ~ dwelling 
6 Delete· Against thi S bt;lCkgrouni tlJ':

quantiln of. rou..Yld of Rs.60, 00/-
27 For to· read at 

41+ - 14 For as read 1s' 
45 -'12&2, 12L rocom.nende.d ~ rOOommand 
46 - 13 ~ built ~ b.l.ild 
48 - 6 ~¥O of rn,g or . 

(from bot m). " . 
52 ,,'- .19 After. rot insert been 

. 26 £br 51 read ''17 

••••••• 



CoMPotmON O. THI CoNMm'D 

bInoDUcnoN 

CONTENTS 

CIW'ID n Recommeadatioaa/Oblervatioas wIUch haft .... ..,.eeI 

PAQI 

III 

v 

by tho Oowmment 11 

OrArna m RecommeaeiatiODI/OblervatioDl which tho Committee do 
Dot deIire to punue in view or till Oo~t'. repU. 30 

CJworu. IV llecommenciatioDl/OblervatiODS in lllpeat of wbicb repIJeI 
of GoverDment haft not been accepted by till CommIttee 
md which require reiteration 37 

CIW'TD V llecommenciatioDl/ObeerYations in r.pec:t or wbicb IlDaI 
replies or Oowrnment haw DOt been receiwd • 45 

APnNDJCIII 
I Miniltry or Home A8"aiII DO let. No. ~16014/1/12· 

sc,ucD-J, elated 11th November. 1912 ~ to Qlel 
Secretaries of aD State OOWl'llI'DlllIl/UaJoa Tenttorill 4. 

II ADalysiI or tile action tabD by tbe Oowmment OD tbe 
remmmead.tioIII contained ill tile 1'weaty.8ftb Report 
(SevOllth Lot "bill) or t. Commit_ . 

(i) 



COMMl'ITBE ON THE WELFAIlB 0' 
SCHEDULED CASTES AND 

SCHEDULED 'PRiBES 
(1982-83) 

Shri A. C. Das-Chaimuur 

MEM8BIlS 
LokSabha 

2. Shri Dileep Singh Bhuria 

3. Shrimati Vidya Chennupati 
4. Shri N. Dennis· , 
S. Shri Chbiuubhai Gamit 
6. Shri Japl Singh 

7. Shri Jaipal Singh Kashyap 
8. Dr. V. Kulandaivclu 
9. Shri R. P. Mahala 

10. Shri MOMndra Ngangom 
11. Shri Bhola Raut 
12. Shri Baju Ban Riyan 
13. Shri Ashkara n Sankbwar 
14. Prof. Nirmala Kumari Shaktawat 
15. Shri Nathu Ram Shakyawar 
16. Shri D. B. Shinlda 
17. Shri Sunder Singh 
18. Shri Suraj Bhan 
19. Shri Naning Suryawanshi 
2,0. Shri Nandi Y cllaiah 

Ra})'tl. Sabha 
21. Shri Piarc Lall Kureel urf 

Piare Lall Talib UnD8vi 
22. Sbr; Bijoy Krishna Hanctiquc 
23. Shr; V. C. Kesava Rao 
24. Shri Leonard Soloman Sating 
25. Shri H. Hanumanthappa 
26. Shri MuralOli Maran 
27. Shri 00Jam Mohi-ud-clin Shawl • 

(110 



I, 

28. Dr. (Shrimati) Rajincier Kaur 
29. Shri Dincsh Goswami 
30. Shri Pan~Bg DbarmaJi Jadhav 

SlCiUtAlt.J).T 

1. ShriJH. O. Paranjpco ...:JoM, Secretary 

2. Shri D. C. Paude -Chief LcUlati~ Commlttu Officer 

3. Shri P. C. Chaudhry -Stmior Legillati~ Committee OJlicer 



IW~UcnON 

I. the Chairman. Committee on the Welfare of Sc::bedWed Cutes and 
'Sc::hedu1ed Tribel having been authorised by the Committee to submit the 
Thirty-fourth Report on Action Tak:n by Oovernment on the recommen
dations contained in the Twenty-fifth Report (Seventh Lok Sabba) on the 
Ministry of Home Affairs-Socio-economic conditions of Scheduled Castes 
.qd Sc::hed,,1ed Tribes in the Union Territory of Delhi. 

2. The Draft Report was considered and adopted by [the Com
Ulittee on the Wclfareof Scheduled Cutes and Scheduled T,j.,.. ,t u.;r 
Bitting MJd GJl ~1982 except..,uea of GOYemDlCnt to three recommen
dations 'Viz. Recommendations No. 22 (para 2 ,72). No. 23 W.,a 
2 '73) and No. 59 (Para 4 ']4). The Committee caJIc.d for .certain further 
information on their recommendations No. 23 (para 2 ,73) and No. 59 (Para 
4 '14). The Committee \VeRi not satisfied with the reply of Oovernment 
to their Recommendation No. 22 (Para 2 '72) reprdin, illue of cute 
certificate to Sc::heduled Castes/Scheduled Tribes and took fUrther evidence 
of the representatives of the Ministry of Home Afl'aira, Ministry of Law and 
Delhi Administration on the 1 Jth November, 1982 and obtained more 
information on the subject. Thereafter on 2nd March, 1983 the Com
mittee considered Government replies to aforesaid remainiD, three recom
mendations in the light of further information obtained and adopted the 
draft report. 

3. The Report has been divided into the following Chapters : 

I. Report 

II. Recommendations/observations which have been acceptN by 
Oovernment. 

III. Recommendations/observations which tbe Committee do not 
desire to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which repUes 01 
Government have not been accepted by tbe Committee and 
which require reiteration. 

V. Recommendations/oblervations in respect of which final replie. 
of Goverl1DW:nt have not been received. 

4. An analysis of tbe action taken by Oovernment on the recom
mendations contained in the Twenty-fifth Report (Snenth Lok Sabba) 
of tbe Committee is given in Appendix II. It would be oblerved there
from tbat out of 61 recoJllJDClldatiollS made in the Report. 39 1'eC01IUDeII-
datioDl I.r. 64 per cent have been ~ by the Government. TIle 
Committee do not desire to purlue nine recommcndatioDl I.e. IS per ceat 

(Y) 
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of their recommendations in view of Government replies. Nine recommen
dations I.e. IS per cent, in respect of which replies of Government have not 
been accepted by the Committee, require reiteration and for four recom
mendational.,. 6 per cent, final replies of Government have not been 
received. 

NEW DBLHl; 

March 18, 1983 

PhalguM 27,l904~(S) 

A.C. DAS 
Chairman 

Committee 011 the WeI/are 0/ 
Scheduled Caate8 and Scheduled Tribe,. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Govern
ment on tbe recommendations contained in the Twenty-fifth Report (Seventh 
Lot Sabha) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on the Ministry of Home Afl'airs-Socio«onomic condi
tions of Scheduled Castes and Scheduled Tribes in the Union Territory 
of Delhi. 

1 ·2 In Para 2·72 of their 25th Report, the Committee had made the 
following recommendation : 

·'The Committee do not find any justification why the Scheduled 
Caste people livin, in Pelhi for the last 30 years or 10 should 
be required to produce a certificate of tbeir beiDl Scbedulecl 
caste frOm the State of their ori,in. The Commiaee 
desire that the Ministry of Home A1Fain lhoald look into 1M 
matter and devise ways and means whereby tbe aenuine lSet. 
duled castes who are recopiled &I such in tbe Union Territory 
of Delhi can get caste certi8cate without iDaiatiDl that tbey 
should obtain luch certificatea from tbe State of their oriain." 

1 ·3 In tbeir reply dated 24th Au,ust. 1982, tbe Ministry of Home 
Affairs have itated as follows: 

"As required under Articlc 341 of tbe CoDStitution. tbe President 
has, with respect to every State and Uolon Territory and where 
it is a State after consultation with thl= Governor oCtbe concern-
ed State, issued ;orders notifyiq various castes as Scheduled 
Castes in relation to that State or Union Territory from time 
to time. The inter-State area restriction. have been deli
berately imposed so that the people belon,i ... to tbe specific: 
community residin, in a specific area, wlUch has been 
assessed to qualify for the Scheduled Cute status, may only 
benefit from the facilities provided for them. In 'View 
of this, the persons wbole elIte bas been specified as a 
Scheduled caste in relation 0 the Union Territory of Delhi 
and miarated to Delhi before/on 20th September, 1951, tbe 
date of notification of the Presidential Order schedulinltbe 
Castes in relation to the Union Territory of Delhi are entitled 
to Jet the Scheduled Cute Certificate. (rom Delhi. Tbe 
persODS wbose caste bal been specified al a Scheduled CUte 
ia relation to the Uoion Territ MY of Delhi but mi rated to 
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Delhi after 20th September, 1951, the date of notification of 
the Presidential Order scheduling the Castes in relation to 
the Union Territory' 'of :Delh.i': will have to obtain the Sche
duled Caste Certifi~ fI~ the State of their origin. How
ever, instructions have been issued to all State Governmentsl 
U,Dion Terdtory A4~inj.tz:a~ons t~ .thes,c~u1~ Caste 
Certificates DlIlY ~ i,~~ to ~~ chil4r~n Qfs~,c;h ~rs~o!l~" 
prc.W~ctiQP of puiq.e ~he4u~edCR.~~c Cert;~cates j~~ed to 
.~ir pau:ents e~ijer." 

1 ·4 At their sitting hel' on lOth September, 19S2, the Committee 
expressed their dissatisfaction over the-aforesaid reply of Government and 
pi~ to ~akc or~J c:vi4c:~qf t~ Mipistry ,of HOIJW AtT.eJr~ regprding 
issue of caste certificates in .the: case of pers.o~s wh.o.~ca~.te ~s be~n 
specified as a Scheduled Castes in relation to the Union Territory of Delhi 
but who had migratedtciDdhi after 20-9-51. tbe date of Notification of the 
PresidentialOrderschedutinsthe Castes in relation to the UJlicn Terrilcry 
of Delhi. The Committee' Celt that the question of children of such persons 
beins required to obtain caste certificates fromthe:State of their origin, 
although they had beeD continuously Tesiding in ":Delhi, aka needed,to be 
revieweci. 

1 'S The ~Q.~ too~ ~ ~viden,ceof t~ represeq.,t~tives of the 
~iniwy ,o~ 1if)11lC ~fJj#r~,'Wnj~r~ of~w ~nd of Delhi ~dministration 
on 11th November, 1982. 

I ·6 During the evidence, tm:;Committ~ ~$ired tq lcnow wJ,.ya pers9P 
who was a permanent resident of Delhi and his caste was also included in 
the Presidenti~1 Order. was denied the benefits on t~lroundithat at some 
point of time he had migrated from some other State. The Committee also 
pointed out thai under article 19 of the Constitution a~person bad~the right~to 
settle anywhere in the Indiaa Union and as such he could not be asked to 
go to his State of origin to obtain the Caste Certi~cate. 

1'7 Whep the Commit.tee .spqcj~U~ ~'Yhy it w'!S insistedthat 
a .S!c1!e4u1ed Ca5tc must h~ve migrate4 in 1951 tc) becomeeli~ble for getting 
a Scbedu1c4 Ca,ste Certijica~~in:oelhi, tbe r~p~ntative of the Ministry of 
HOJDe Affairs staJ,ed that it was a s-=nuinc pro~~m. The :witness added 
tbat: 

"If I we read the cons itutional provision aslaid:down' under artic
le" 341 a bout Scheduled Castes, a person i 8 speCified asa Schedul
ed Caste ill relation)o a particular area/State. So ,,it may so 
hapPen that his' son, or his grandson would continue to be a 
Scheduled Caste in relation to that State. But he should not 
take the advantage of it by coming over in migration where, in 
the State ofmigratioD,theparticulilr caste is Scheduled Caste 
and 1Iot in the State from which he migrated ............... . 
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Tkreveaueautborities .bowiU not:liketo certit'Y-"UIie tbey 
could DOt Iaaveeeenllim.He i. an absolute 1U1D8DI'." 

. ~ t.~ <:;QD1JP..~,~ee CAlCluh:ed 1\0)1 the parcot S~le ,could issue • 
<lCru6~e t9 ~ pqrSOI;1 Who J,w~ bcico li;vill8 h,'lJ?e,lb,i for t~ Ia~t 30 )U1'S, tbe 
rep~,~,ti.~ o,f tt.e MiDi~try ora,o~ A.~r~ .(It',tcd,t~t ~rtiftc:atc could 
~ IPS~ by' .~hi 4d.mi~is~,.tioll 011 ,the ~.}S of a, ccrti6.caie ~ssued to his 
fat.,r ,by t4e ~tc or or~. 

I '8 In this connection the representative of the ,DeHai Administration 
:Statpd ~~ foUo\y$:-

"The children oftJhose people'who may have mi .... tedbere. as 
you very rishtly said. they arc experiencing ditlcuky because 
they have to tet the certificate from other St.tes. Wehave 
made a sugestion which is under the consiclera&ion of the Home 
Ministry subject to what tbe'Law Ministry might ."vk:e. that 
such clii1dren of people who lnaY have mi .... ted may be inued 
certificates bere. Acoorcliilg to the prooedu~ whiGh we aonul
-Jy fonow provided he fulfil. two conditions that be was 
born in Delhi, that could be modified, and aI.o if be had oome 
w.4en be was (qUi year .. oJd a~4 lip ~ ,...'0 1U'_0~~ ~t tbe certifl
~ of IW fathF ~ ~~ ,a~, ~hir4lJ. ,S Y,QU r~" mel'ltioned. 
Sir, t~,C!U!t,e is cOD:lJn~>n to ~tb h,is pa~J'lt _~!Uld this State. 
T,lIc ,~ of the wJwl!= .,tter ~ w¥t is ~t ~y permanent 
rFSi~qc. We qulD,ot J¥.v~ t\yo res.~. ~ither he is a 
.~~i~t .in. I~is. ~r~n! ~tate or ,ftcr 20 ~r, ~r IS years, 
"v~~~d pia iQ~}ltiw tQ ~ ~rc,lJc j, a resident here. 
t¥~a1ly, t1J.~ pqillt ,wi" ~veto qe 101C intoby .tbc Ministry 
of Iaw,as to what Gould be tbe in~re.tatioD Qf residence. 
whether the interpretation of ordinary residence could be 
extended to this sort of thing and whether it must, I will 
repeat ,"Ult, relate to tbe Particular year. If tbole points 
subsequently are clarified then perhaps tbe decision would be 
much clearer. Then the Home Ministry and the Law Mini,· 

. ~ry. ~I r,r ~s ,are, very auio~ to clarify this as~ so that the 
,d~y.ItieJ f'fF J,9Jted out bclc;ause ~ .,..~ to bear ~ bfu&.at. 
S;" .~hi MmipistrMion people bad come. We toJd tbelll 
t.,bat t~y ca.npot 1Ft tile certjficate. II 

J ·9 The representative' of the Ministry of Home Affairs furJber 
:stated as follows:-

'~On the procedural point we were even willin. to 10 beyoAd 
what Mr. Bajpayie (the representative of the DeaIi A4miAi .. 
tration) said. Jle has made two restridioas wlaiCll& \W thouPt 
were not DCCleSIU)'. One i, tbe condition .bout INrth iD Delli. 



Persons not born in Delhi could also be :certified. Second' 
is about the commonness of the caste. Even that we are willing 
to relax. We want to do some service for those who are really 
scheduled Caste. We had some informal discussions. We 
can formalise them, so that for entry in the Central Services. 
etc. they are enabled. Another point is about the interpre
tation whether permanent residence should denote: residence
as on the date of order. This is really a point on which we w;;nt 
to consult with Law.~' 

1 ·10 The Committee also pointed out during evii!u:ce thattte Caste
Certificate in original was required to be submitted whenever any Schtdulcd: 
Caste/Scheduled Tribe person was required to get admission in school or a 
job in service or for any other facility to which he was entitled. he or 
his family members were required to spend a considerable time ar.a 
money and face inconvenience in going to Revenue authorities for getting a 
certificate. The Committee enquired whether some method could be evolved 
so that a Scheduled Caste/Scheduled Tribe person was not required to pro
duce caste certificate again and again. In this connection the repre£cntath-e 
of the Ministry of Home Affairs stated as follows:-

"The suggestion is that once a certificate is issued to a rersoD 
belonging to Scheduled Caste/Scheduled Tribe, it should be 
accepted until he is descheduled or is convertcd to scme ott.er 
religion. This can be done. A certificate issued by a 
Competent Authority should be with him and that should be 
for the rest of his life .••.•.•.•.•.•.•••••.•.•••. Here i5 an 
area where the procedure should be simplified. Valid certificate 
once issued should serve this purpose in all caEes. We will 
certainly examine it." 

1·11 Ministry of Home Affairs asked for time to consider the matter 
afresh in consultation with the Ministry of Law: and to devite suilable pro
cedure for the issue ofScru:duled Caste/Tribe Certificates to persons who have 
migrated from other States. 

1 ·12 Subsequently, the Ministry of Home Affairs have, ,Ide letter No, 
BC-I6014/l/82--SC&BCD-I, dated 18th November, 1982 (Annexure I) 
addressed to all State Governments/Union Territory Administrations have 
issued revised instructions for grant of Caste Certificate to reHons who 
have migrated from one State to another. The form of the Caste/Tribe 
Certificae has also been modified. 

1 '13. The Committee Dote that a. per iDStradio .. IsSlled by tlae M ...... 
tty of Hoae Mairs oa 18th No".ber.l!J82, tbe ,reeecrlbed autllorlty of • 
State Go,,_t/Ualoa Territory Adaliaiatratioa .. i. ... e SeWllled. Cute/ 
1'rilte cerdlcate to • .-,,110 ....... ted fro. aaetIIer State .8 tile ... 
*«I .. of tile leauiae certlleate ..... to lIis fatller/aotber by tile prescriW 
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authority of tile State of lilt fa"'./ ..... ,. or ... uce,t wiler. tile ,... 
criW autllority feels tut detaIW ... aIry IIl1eCe ••• ry t ....... tlie State of 
oriIID Wore the .... of aM arileate. ne eertUIate wOI Ite...... Irr .... 
pective of wllether tile eMle/trllJe ......... It SdaMaIed or aot Ia r_doII to 
tile State/Ualo. Territory to whlda tile peI'IOIl ... alp.ted. nit fadllty 
does aot alter tbe ScbedaIed C.ltelTdlte .t .... s of tile peI'IODIla rel.tloa to til .. 
ODe or tbe otber State. 

1'14 1be Committee .re eoacened to aote tile .M"e fadllty does aot 
IOI"e tbe problem of • ml .... tee Scheduled C •• te/Trl1Je perIOD who does DOt 
possess • cute certlflc.te from the St.te of bls orl .... aDd be or hit eblldna 
reqllire sueb • certificate for Ibe pal'polle of employmeat, edacatloa etc. 'I1Ie 
Committee therefore, neG_ead that If • peno..... mlpated from 
ODe StltelUaloD Territory to uotber after tbe date of the relelenld 
PresideDtl.1 DotlfteatloD aud be or his ebUdrera ..... lre • SehMoled Cute! 
Tribe certlftcate for tbe purpose of e .. ploym_t, educatioD etc.. the autbo
rities of the State/UDIoDl Territory to wbleb. penoD has m .... t" .... 1 ... 
on ........ t . ltelag made ia tbia CODlleetiOil. write to tbe CODCeI'IIecI .. dIorItles 
of tbe StatefUDiOil Territory from whleb tbe persoD h •• mI ... a"" for .... 111 
the required certlfteate .fter verlftcatloD. n .... the perIOD w ... h ........ t .. 
or bis chUdreD will Dot h.ve to .pproach the .ut_idesof the StiR/V .. 
Territory of their orillD for Issae of such certlfteates. To ."old deI.y. I. tile 
llsae of tertlftcate, • time-limit shoald: be prelCl'ibed wlthIa whleb tile •• 0-

rities coDeel'lled lhoald e8I8plete .11 the formalities 01 " .. &adOD •• .... of 
eertiftates. 

1 'IS It .... aI80 come to tile .. dce 01 tile CommIttee that ScIIMaIed; 
Caste/Sehedaied Tribe ....... II'C require to produce the Cute Certileatell. 
ori ..... from time to tbae for lett" edacatloul fldUtiel. The eo..ittee 
COIIIIIder tbat oaee •• on ..... 1 eertIfteate .... beeII produced by tile ...... at 
the time 01 admItIioD. It shoal. aot Ite ...... y for him to produce the eate· 
certlftcate fa orl ......... ao 10111.' be eoatl_ to remaiD I. that I_dill
tiOil. ne COIIUBittee recommead that aeeessary 11ISfnId10llll •• y Ite IIJIIed: 
by tb.: Govenaeat iD this rCiani. 

1·16 In para 2·31 ofthcir 25th Report the Committee hadrecom
mended that the matter might be investigated as to how wronB statistical' 
data regarding promotions made in the Police Department during 1979. 
1980 and 1981 had been furnished to the Committee and had ,tressed thal 
only cotrcct information should be given to the Committee so that they 
could draw the rigbt conclusions. In their reply dated the 24th August. 
1982. the Ministry of Home Affairs have stated that tbe calculations were 
made and the vacancies shown in the last column of carried forward. aller 
deducting the vacancies filled in and those: which lapsed arter three recruit
ment years. The Committee perhaps did not deduct the vacancies reserved 
for Scheduled Castes/Scheduled Tribes which have IaplCd al\cr three recruit
ment years. The representation to Scheduled Castes/Scheduled Tribes iA 



.~ ~ 1# p~o~!1 ~ ~clN,l,ed @1-S% for Schedutcd Cae.tes and 
7-::-M'l- % fqr :ST, ., arPvWQd in ... «ochJ.u'e and its acc~.is properLy 
~aipt~~ntQe 40 J\Oi»,t ,roster. T.be vacaDciesarebaiag car:ri.edforward 
to ~ next recr~meot y,oa,rs, e~pt,those vacancies whidl lU'e,in the third 
rCq'J1i~ment ye ...... ,4 ",-plied as por proCedure provided in the arochure. 

1·19. 11Ie Committee are DOt satlslled with the Government reply and 
would like to know wby the number or lapsed vacancies was DOt Indicated 
'w •• a~y ao that tIIere _auo 8mhipity iD tile c .. ealatioas sb.wn in the 
.. tement • questl,a. 

I ·18 I_n para 2 ·68 Qf their Report t~e Committee had urged the 
Delhi Administration' to consider th!, possibility of further ,extending the 
·eligibility zone in. the ~se of Scheduled Castes/Scheduled Tribes So that they 
were avaHable in larger number for promotion against t,be reserved posts. 
In their repl.>' dated the 24th AUiust 1982, the Mi~istry of Home Affairs 
h!lve s~ated that as regards extending the zone of consideration beyon~ 
J : 5 for Scheduled Caste/Scheduled Tribe candidates in the matter of 
promotion the same falls ~ithin the purview of the Government of i';diaand 
no action can be taken by the .Delhi Administra\i"on except in accordan~ 
with the Gove.rom~nt of India (D~part~ent of Personnel a_nd Admini
st,rative Reforms). 

1·19 The ~~ r.eAA."tetb,at ~~ D.eIbi J\.,do;aiDbq~D sIJouId 
,coDai4er J" CQ~9D wl~ till: G~v~ II! 1acJJ~ (~e,~t 9f Per
sonnel and Administrative Reforms) the reasibility of furtber ex~ ~ 
eligibility zone in the case or Scheduled Caste/Scheduled Tribes so that they 
are available III larger namber ror promotion against the resen'ed ~st!l. 

I ·20 In para 2 ·70 oftheir Report, the Committee had stres~ed that 
the Employment Exchange should provide proper guidance to c~ucat~d 
Scheduled Castes and Scheduled Tribes who registered with them regludiQ.g 
job'av,enues in difierent Dep~rtme,~t ot-the Delhi Admioistration and had 
recommended that training and coaching fa~i1ities and proyiding of proper 
vocational guidance to Scheduled Caste and Tribe candida~~s ~hould receive 
proper attention of Delhi Administration so that they could be trained in 
larger number for the posts of SteDdgraphers, Steno-typists, Typists, etc. 
In their reply dated the 24th August, 1982, the Ministry of Home Affairs 
ha ve stated that the Delbi Administration is reviewing a programme of coach
ing facilities provided to Scheduled Castes. 

I ·21 The Committ,ee are ~t satisfied with tbe re,ply or Government 
and would like to know what steps have been taken tq .~bieye proper coor~i
nation between tbe EmploymeDt Exc:haage and the v~ioas pepartnaeats 0' 
DeI~' Admiaistration so as to obtain saitable ScWuled C .. te anel Scheduled 
Tribe ~didates to till the reH"ed seats. 

I ·22 In· para 3·35 of their Report, the Committee bad recommended 
tbat the Delhi and Reforma Act should be amend.cd expeditiously so as 
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to empower file Dblbi A:dmidiftraYion to confer !rtt\)6ittidari Riahls OR' 

eli8ibl~ Rarijafts. Till tbit ~ dotle. Delhi Admtnistra'l"iotl should pi'o\'itJe 
d1pOllible aSli~noe aDd rree'~ lfid !O'the HaTijat\fWhole C'ates'werestm' 
pen.dibgin the Coor". Aft arranaem'eDfs to proteet the livt. oftfje attctt!d' 
Harijan families should also be made. In their reply dated tbe 24th' A'ujOst. 
1982. the Ministry of Homo Affairs have stared that the advice of die Com
mittee bas been DOted for.complianr:lc. It may be IIleDtioacd that Plarijn 
Welfare Board is implementing the scbelDt of free 1cpt aid to Sciedaled 
Castes. All SDMs bave been rcqueated to refer such cateS where lepl aid 
is needed to the Harijan Welfare Board. 

l·23 The CaID.tttee ate ........ e11 .ltII tile tefIY of GOt .. ..... 
..... reiterate:tIIat the Btl ... l.bII aer ... Aei ....... _ ... ex .... ~ 
""10.''*",.« till ".., ~'*t.'*"et'.~.N ... nl.W 
.. eU .... e If*IjaL 

1 ·24' In para 3"~ oft1lclt RepOrt tile Committee Iiad recommended 
t'&at the applications from SCs/sTs for anaiment of flat's should be con&i
dered &ympat1\~ticaUY 1)y DDA arid not rejected on mm~ Founds. They 
IiIwo desired't1iat eal'nest etforts should alsO ~. niad'e to clear tbe backlo, 
tbe aftabmn'f of Hou~s/«arg to' SehcaUted CaStes/Scheduled· tribes. In 
their reply d~tei1"the 2'4ttl AUjiist, r982~ the Ministry of Home Main have 
stttedthittthe':DOA hilS re*etvecf25% of unas rorSchedule Cutes/Sc:Iieduled 
Tri~s, file quota' hal not &eenfUUy avalled'of due to folfowina reuons:-

"The bulk of the allotments in' theBe years ha~e been UDder the 
General Housing: Scheme. registratiOns for wbteb tobk ~ 
in the years betwccn 1969 to 1976. Most of the Scheduled' 
Castes and Scheduled Tribes persona wbo bad lot themselves 
tepster'ed'ulldCr t~se .cliemesliave availed ~tthe allotments in 
the earlier Yeats. Not many Persons trom Scheduled Castea and 
Schl:dul~d Trlbell· arc now let\' to tiC further catered under thole 
itheineil. QUite' a large number of poisons tram Scheduled" 
Ca1ltes and Schecblld Tn"bes have got themselves rcaistered in 
the New Housing Scheme. 1979. Dwelling Units under this 
*,1teiile are under ~brt a~t1 It st\ould" be hoped that 
Scheduled' C~ ariel' St~d\ded Tribe. persons should fully 
~il6f tlieir cructa ~ this Scheme, Another obstacle 
ftHtt' apPtSrsto ~'JUticfeWnlthe Sehtdllied Cute and'Scheduled 
1ribe petroni ~. avaU: of the reserVation futTy is tbeir payin, 
~Ciry. '1'h~~' ~dy ro f'()~" the perSODS ~egistered in 
Etonomi~lly Weaker Sections ca'U.ory. for thi~r.a ICheme 
M.,~;prepa'l'ed"fO·iubsidi" tile cost of the dwcWna units 
in: Eoo'nbIIliCill)' Wcllhr Stclioriil catClofy to be allotled to 
Sdfea~; Cdtt· &ltd Scft~led' Trl& persons by Ita. 2.000/· 
~ot tits ich~t~· tie I'fannin. Coiiimt~ori has agreed to ao 
outlay of RI. (i() laths for 1982-83." 
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1 '25 The COIDIIlittee relterate tbat DDA Ihoald eosure that 251"~ ftats 
resened for Schedaled Cute are allotted to them oaIy a.d their a,plica tioDS 
for allotm.t of aat. are Dot rejected on flimsy 11'0"'" Tbey .houId allO 
dear tbe baeIrJol ia the allotmeDt of Bats to Schedulecl Castesla the futare 
allotmeats. 

I ·26 In para 3 '51 of their Report, the Committee had observed that 
under the new Scheme the OOA had lowered the registration deposit by 
nearly Rs. 3,000/- for MIG and LlG ftats and Rs. 500 for Janta flats in 
tbe case of non-Scbeduled Caste/Scheduled Tribe persons but in the case 
of Scheduled Caste/Scheduled Tribe perlons it has been lowered by only 
Rs. 250, Rs. 1,050 and RI. 175 for MIG, LlG and Janta ftats respec
tivelY. The Committee had recommended that this anomaly should be 
removed forthwith and as was done under the Registration Scheme of 1976, 
the amount of registration deposit to be charged from Scheduled Caste and 
Scheduled Tribe persons should be balf of the normal registration fee charge
able from non-Scheduled Caste/Scheduled Tribe persons. In their reply 
dated the 24th August, 1982, the Ministry of Home Affairs have~ stated tbat 
the amount of registration deposits is fixed taking into consideration the 
.capital required to finance the programme and the prospective cost of the 
dwelling units to be allotted. In the New Registration Scbeme, 1979, tbe 
registration fee for the Scheduled Caste and Scbeduled Tribe persons bas 
ibeen fixed at Rs. 200/- only as against the prospective cost oftbe dwelling 
unit which comes to around Rs, 20,000/-. Similarly, the registration fee 
for tbe Scheduled Caste/Scheduled Tribe persons in LIO category bas been 
:fixedatRs.l,200/- as against tbe anticipated cost of Rs. 30,000/- for the 
.dwelling unit. 

Similarly, in the MIG category, the amount of registration deposit for 
'Scheduled Caste and Scheduled Tribe persons has been fixed at Rs. 3,500/
.against the cost of dwelling unit which revolves round Rs. 60,000/- . Against 
tbis background the quantum of registration deposits for tbe Scbeduled 
Caste and Scheduled Tribe persons does not appar to be in any way on 
.the higher sides. 

1 ·27 The Committee are notsatided witb the reply of tbe Government 
whicb is evasive. Dey feel that the Governmeat have DOt livea a serious 
thoalhi to tbe Committee's reeolDDl8DClatioD ad DO reasoas have bee. 
advanced for deereaslac tbe registratioa deposit for DOD-Sebedaled Caste to 
tbe exteat of Rs. 3,000/- for MIG aad UG Bats and by RI. _1- for 
JaDta flats wbereas ID the case of Sebeduled Castes It has been decreased by 
Rs. l~/- RI. 1,050/- and Rs. 175/- for MIG, UG au. JaDta flats 
respectively. TIle Committee, therefore, reiterate &bat the anomaly should be 
'removed forthwith aad the amo_t of reptratioa "poUt to be eltarged from 
'Selledaled Caste aad Sebeduled Tribe persoDS sbo.td Ite IaaIf of the Dormal 
.... stratioa fee charleable fro. .....Sc .... uled Caste/SeWuled Tribe ...... 
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1 '28 In para 3 ·76 of tbeir lReport. tbe Committee bad recom
m,llded :tbat Directorate of Bducatio~ should consider tbe cIosirability of 
living som, financial inc-:ntive to sucb poor Soheduled Cute parents who 
cannot afford to send their cbildren to Scbools 10 tbat tbey were enoourqed 
to send tbeir wards to scbools. In their letter dated tbe 24tb Aupst, 1982. 
the Ministry of Home Affairs have stated tbat althou,b no sucb scheme to 
give financial incentive to poor parents is in vogue, yet tbe sc/n 
.students are given several financial benefits e.g. :-

(i) no tuition fee is cbarged ; 

(ii) no admission fee is cbarged ; 

~(iii) free supply of uniform witb parent's upper income limit Rs. SOO 
p.m. and cub grant is given at different rates dcpendinl on the 
class (class V to XII for tbe purchase of boots and stationery 
witb parent's income limit of R.I. SOO/-). 

In addition to tbe above, the following financial benefits are also liven/ 
.allowed to SC/ST students:-

(i) SC scholarship at pre-Matric stage. 

o (ii) SC scholarship at post-Mat ric stage. 

(iii) Reimbursement ofexamination fee to CDSE • 

. (iv) Open merit scholarship to SC/ST. 

r (v) Meritorious scholarship to SC/ST students. 

1 ·29 Tile Co •• ltt .. feel dlat 011. of tile reaoM for Ilea" .,., .... t. 
-of s"'''' .C.te/Trlbe cIlINr. at ,.. •• y e"'dOII .tale It tbt ... 
ScIaM .... CaIte/Tribe ,...... eauot a .. d to ... tIIeIr cIIINnII to ...... 
ad pret. to eqqe t ............. 1. crier to ....... ttllef .... y a.eo.e. 

Tile Co •• 1ttee, t .... efor.. reiterate their earlier r ...... _atIoa t.t tile 
Goyer ..... hoa.d ccmlder the .... blUty of II .. ~ lJIcead.e 
to I8dI poor pareatslO that tlleyare ...... .,. to .... tIIeIr w'" to 1CIIooI. 

1 ·30 In para 3 ·Il3 oftbeir Report, the Committee bad re<:ommended 
that tbe D~lhi Administration should ensure that the necessary certificate is 
issued to Scheduled Caste allottees of Buses·under DTC operation so that 
tbey could get the chassis without any diflkutty. Further,in the case of 
National Permit, Scheduled Caste allottees should note asked to produce 
the chassis instantaneously but should be given sufficient time for procuring 
tho: chassis. In their reply dated the 24th August, 1982, the Ministry of 
Home Affairs have stated'that the Motor Vehicles Act, section 63(1 I) 
defines 'National Permit' as ~ permit granted to tbe owner ofa motor~hide. 
Hence only owners of motor vehicles can be considered ,-or allotment of 
National Permit. The sugestion of the Committee can be imp1emeDted 
oD1y after Motor Vehicle Act is ameaded. 
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1·31 The DeIIlI., Adalhaistratloa .hoaId tabap tile .. tter with th~ 
CeMI'al &wenuaeat to amelld the Motor Vebkhs Act, 10 tbat .ID the case of 
S .... "'.Cut .. )t.WOIII._ IJe lleCeSllU'y.to proYe ow • ...., of Yeblde ,rior 
to the ...... of Natioul Permit. 

The Delbi AdaibutratJoD .bO ..... allO eRe a.at; Beeeisary" "Meate 
J. Issaed to ScHduidl" Ca.te an'ottee. or hies uiMlei DtC 0,.8tto. sO tilt 
tbey CU, let tlie.daasls witbout uj diiBaiity. . 



ClfAPTER D 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCBPTED BY GOVERNMENT 

aeeommead.tloa No. I (P.r. I '8) 

The Committee feel tbat the present alrengln of tbe Special Cell-One 
Assistant. One Upper Division and One L<..wer Division Clerk-is grosily 
inadequate to look after the work of implementation of reservation orden 
iD favour of Scheduled Castes and Scheduled Tribes in as many as 43 depart
menta under the control of the Delhi Administration. The Committee 
recommend that the staff strengtb of the Special Ceo should be sufficiently 
ausmcnted so tbat it can discharge its duties more effectively. The Com
mittee arc also of tbe view that unless the Cell is headed by a Senior Officer 
it cannot perform its function effectively nor it is possible for the Cell to take 
aDY follow up action in regard to various service matters aft'ectin. the interest 
of Scheduled Castes and Scheduled Tribes. They, therefore. desire that a 
hip ranking officer. belonJing to Scbeduled Castes/Scheduled Tribes Com
mUDity, as far as possible, should be appointed as the bead of tbe Special 
CcU. 

at,.., 01 Go,enuaeat 

The Administration is taking up separately for the creation of additional 
handa viz. one Superintendent, one Assistant, one U.D.C. and L.D.C. to 
&JDeIId the present strengtb and as 100D as the posta are sanctioned, the ataft' 
shaD be provided. n.o Special Cell will function under tbe overall control 
of. mor ollcer of Services Deptt. namely-Joiot Secretary (Servicca). 

[Miniatry of Home AfFain. O.M. No. 
B.C.-lfiOI5/2/82. PeR Cell dated 24-8-1982) 

The Committee would lite to know whether the additional posta bave 
beea aanctiODed aDd filled up aDd whether tbe Ceo with tbe additioaal 
staff would be able to look after tbe 43 Departments. a._ ..... No.2 (PIn 1·12) 

Tho Committee are unllappy to DOlo tbat 10 far there baa Dot been 
"'ol'el' co-ordiaatioD amoDS various sections of the Ministry of Home 
Aft'ain for the maUcr conCC!'Dinl Scheduled Castes and Scheduled Tribes 
in Delhi. 

It is primary reapoDsibUity of tbe Miniatry 01 Home Afl'ain to look 
.Iter. tbI soao:.ecoDomic (develOpment or Scheduled Caatea and Scbedulocl 
2-1024LSS/12 11 
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Tribes and also this Ministry being directly responsible for all the Union 
Territories, the Committee recommend that aU the matters relating to the 

1 Welfare of Scheduled Castes and SQhedulod Tribes including their represen
tation in the services under the Delhi Administration should be looked after 
at one focal point in the Ministry say in the Union Territory DM.ion. 
As stated by the Secretary, Ministty of Home Affairs during the course of 
evidence a senior officer of the rank of Additional Secretary, should be made 
responsible to deal with all the matters relating to the Welfare of Scheduled 
Castes and Scheduled Tribes in Delhi. 

Reply of GoYerDIIleD' 

The recommendation has been noted and action has been initiated to 
devise necessary institutional arrangements for monitoring the work relatiftg 
to welfare of Scheduled Castes and Scheduled Tribes including their repre

. sentation in tbe services under the Delhi Administration and ather Ualon 
Territories. 

(Ministry of Home Affairs O.M. No. 
BC-16015/2/82-PClt Cell dated 15-9-1982] 

Reeommeac1atloa No.3 (Para :z .6) 

The Committee are distressed to note that the inspection of 38 depart
ments, out of 43 departments, carried out by the Delhi Administration has 
revealed that rosters are not being maintained correctly by the most of the 
departments. The Committee Ire surprised that even Wr the reurvation 
orders have been in vogue for last more than thirty yea ... the offic:ers are not 
fully conversant with the procedure relating to the maintenance of the 
rosters. The Committee need hardly emphasise that the rosters are thelJasic 
document for giving effect to the reservations in favour of the Scheduled 
Castes and Scheduled Tribes. They recommend that the inspection of 
remainins five departments should be completed immediately. Thereafter a 
comprehensive training programme on the maintenance of rosters etc .• 
should be organised under the guidance of the PeRonnel and Administrative 
Reforml and tbe office of the Commillioner for Sc:hcdulc4 Castel/SchedUled 
Tribe, for ~e benefit of aU thOle eoUulted with the implementation of 
reservatien orders/iutructiollB aDd other conccalionl/-..utionl pro~d 
for Scheduled Castes and Scheduled Tribes in the Services. 

RIfIJ ., Getam •• t 
Besidel, checking up o( tbe rosters at the re8entatioll or vacancies With 

the left over departments, Services Department haveatreldy started check· 
ins up the rosters for the next year namely 1982. 

(Ministry of Homo Affairs O.M. No. 
BC-160tS/2/82-PCA Cell dated 24-8-1982] 
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c.u.eats of tile Cwmlttee 

The Committee would lib to kDow if uy traiailll pro .......... Us 
been organised for the staO'dealing with the implemontation of roservation 
.orders. 

R_e_" Ne. ~ (Para 1.7) 
The Committee are an the more perturbed to bow about tM wrona 

calc:ulation oficarry-forward vacancies noted duna. tbe iDlpectioD.. TIley 
feel tbat such lapses result in lapsing of the reserved vacam:ioI tIwoby 
depriving Scheduled Castes and Scheduled Tribes of employmellt oppOrtuo. 
Dities in the services against the reserved Quota. Tho Committee re
commend that the discrepancies notices in regard to the calculation of catTy
forward vacancies should be immediately rectified. 

Reply of Goveraiaeatl 
All tbe departments have boon asked to prosent the rOlter rolisterl~ &pin 

so as to check the diJcrepancies notices earlier havo been rectified or not. and 
dillCrepancies are expected to be rectified. 

(Ministry of Home Atralrs O.M. No. Be-
16015/2/82-PCR Cell dated 24-8-1982] 

Coaameats of the Commi~ 

The Committee would like to be informed whether the rosters have 
since been checked and di~repancics rectified. 

RecommeadatloD Ne. 5 (Para Z .. , 
The CollUllittee are concerned to note tbat out of 225 officers on 

deputation witb the ~Ibi Administration, there are only 20 person.· who 
belong to Scheduled Castes and there is none from tbe Tribes. The Com
mittee stress that while IelectiDl perIODS ror posts to be filled by deputation 
or Transfer a fair proportion of such ·posts should be filled by employccs 
beloftaiol to Scheduled Cotes and Scheduled Ttibes in accordance with tbe 
instructions or the Department of· Personnel aM AdminidratiYe lteform. 
dated tbe 21st Januaty, 1978 • 

• ..., of (Mer __ 

The Administration it ah_dy tGllowil1llho -i .. 1trUCtioDt of the Ooftrn-
ment of India dated 21-1-78. . 

(Miaistry of'Home Affairs O.M. No. B.C.-
16QJ5/2/82-PCR, e.U dated 24-8-1912) 

c-e ... 4 tile Cs 'u. 
The Committee would like to know whether tbere hal been proportionate 

iftCl"euc in tile NpmentaUcHa of SdIoduJed Castes aDd Scheduled Tribes 
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in' the Eerviccs of Delhi" A(mlni~traticn as a' result of folic ~ ing the imtruc-
tjons of Government of India dated 21-1-1978. . . . 

Recommendation No. (; (para 2 .26) 

The Committee are surprised to note that for fiUing the vacancies of 
Teachers, ·the Directorate of Education, Delhi Administration sends requi
sition to all the heads of institutions to enable the departmental candidates 
to compete with the candidates sponsored by the Employment Exchange. 
The Committee fail to understand how the Directorate of Education expects 
to filllarse number of vacancies/reserved for the post of teachers without 
giviDI adequate pUblicity about the number of posts reserved for Scheduled 
Castes and Scbeduled Tribes respectively. Tbe Committee, tberefore, 
recommend tbat besides sending requisition to Employment Excbange, 
The Directorate of Education should also advertise these posts in the leading 
newspapers (Hindi and English both), Employment News and also broadcast 
the reserved vacancies on A.I.R. and T.V. so as to attract maximum num
ber of applications from Scbeduled Caste/Scheduled Tribe candidates to 
fill the reserved vacancies. 

Reply 01 Gc)vemment 

The recommendation is being implemented and advertisement in leading 
newspapers and Employment News are being made. Broadcast/Telecast 
will also be resorted to if required number of candidates (SC/ST) are not 
available even after advertisement. 

[Ministry of Home Mairs O.M. No. DC 
1601S/2/82-PCR Cell dated 24-8-1982}: 

RlCOIIIDleadatioa No.7 (Pan. 2·27) 

The Committee also recommend that the Directorate of Education
should lend copies of advertisement notices reaarding reserved vacancies 
to the Local Scheduled Caste MPs/CounciUors and to the recopiised.Sche
duled Castes/Tribes Organisations in Delbi so that maximum number-or 
Scheduled Caste and Sche4uled Tribe candidates come to know about the 
vacancies reserved for them and send their applications in time. 

ll9Iy or Go ...... t 

The recommendation is being implemented and the local MPs, 
Sh.D. D. Shastri, as well a. SC/ST ABSOciatioDs are being furnished copies 
of advertisement notices. as re~mmended. 

[Ministry of Home Aft'airs O.M. No. DC 
160IS/2/82-PCR_CeIl dated 24-8-1982} 
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C_t ... or ... () 'tt .. 

Copies of advertisem,nt notices regarding reserved vaoaaties should be 
s:nt to bell S:h,~ul:J ,Caste M.P,. b~10118in8 both to Lok Sabha and 
'Rajya Sabha. 

RecoDIIIItIIIIatioa No. • (Para 2·21) 

The Committee regret to note tbat during tbe years 1978-79. 1979-80 
and 1980-81. 1076 employees were prom :>ted in the Education Department i D 

Group C and tbe number of Scbeduled Caste/Schedulod Tribe omployees 
among them was only 134 and 5 respectively. The Committee recommend 
t,hs.tad'quate numb:r of Sch,dule:! Clste/Scheduled Tribe candidates 
should be recruited at the time ofinitialrecruitment&o that in due course 
of time they become eligible for further promotion • 

.,.yolG ......... 

, Th, recamm'ndation ofthe Committee tbat adequate number ofSC/S1' 
'iandidates should b, recruiteJ at th: tim! of initial recruitment so that .in 
du: caurs: th,y b.:cam~ eligible for promJtion, is b~ing implemented. 

[Ministry of Home Affairs O.M. No. BC-
160IS/2/82-PCR Cell dated '24-S-i982] 

RecomIDeadatiOB No. 9 (Para 2·29) 

Th! Committee are surprised to l::un that the Ministry of Home Affairs 
blV, directed th:: O,:pirtm:nt of Polic" O~lhi Administration not to recruit 
Scheduled Trib! cl!l:lidlt;,; fro.n o~h:r Stlt.:S to filt th, P()Jts reserved for 
them in the Police Department. Since there arc no Scheduled Tribes in 
Delhi, the Committee feel tbat tbe only way to fill the posts reserved for 
Scheduled Trib"s is to throw open such posts to other states where Tribal 
are in msjority. The Committe, recomm:nd thit the Ministry of Home 
Affairs should review this decision and remove the restriction on setting 
Sch~:illld Trib:s from otb:r states 80 t&1t th' D.)lhi Administration can ful
fil its cOD!titutioDal obligation to 611 7-1/2 p:r c:nt vacancies by ScMdulcd 
Tribes. 

Reply of Got ....... 

The Ministry of Hom:: Affairs. Govt. of India. have reviewed tbeir 
decision and allowod Police Oopartm,nt to recruit SC/ST candidates from 
oth,r states for 6Uing up reserved vacancies vide tbeir letter No. 36011/221 
II-Eat. (SCI') dated 27-4-1982. 

[Ministry of Home AfFain O.M. NO. BC~ 
160IS/2/82-PCR Ceu datod 24-8·1982) 
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R ...... datIoB Ne. I. ( ..... 2.30) 
. 1'111 CoQUQittoe would also liko to be apprised whether in view of the 

M~ma~ of Homo Al'ain directions not to take Scheduled Tribes from other 
states, the vacancies reserved for Scheduled Tribes are being carried forward 
and given to Scheduled Caste candidates after three years. . 

Reply of Gol'ernment 
In view of the revised decision of Ministry of Home Affairs, Govt. of 

India, reterred to in para 2 '29, eft'orts are beinS made to fill up backlog as 
pet provisions of the rules. 

. (Ministry of Home Aft'airs O.M. No. DC· 
160IS/2/82-PCR Cen dated 24-8-19821. 

R~ No. 12 (Para 2·32) 
The Committee note that the Delhi Administration is running two 

pre-Examination Coaching Centres to ptepare Scheduled Caste candidates 
to oompete in the examinations conducted by various agencies to fill the 
reserved posts in differ.nt catelories. According to the information fur· 
nished to tho Committee 964 candidates lot training during the year 1978 .. 
79, 1979-80 and 1980-81 and out of tbem 126 only were able to get 
jobs. The Committee recommend tbat tbe working of the Coaching Centres 
should be reviewed with a view to see that the training programmes are really 
useful and effective for Scheduled Caste candidates intending to appear in 
the competitive examinations. 

Reply of Government 

As per the suggestion ofthe Committee working ofthe Coaching Centres· 
will be reviewed. 

[Ministry of Home Affairs O.M. No. BC-
16015/2/82-PCR Cell dated 24-8-1982]. 

Recommendation No. 13 (para 2,33) 

The Committee note that the Delhi Administration is giving concession/ 
relaxations to Scheduled Castes/Tribills candidates in recruitment/promotions 
as per the instructions of the Govt. of India on the subject. The Com
mittee desire that the concessions/relaxations available for these cOmmuni
ties should be granted to them in letter and spirit so that large number of 
Scheduled Caste/Tribe candidates can get employment against the posts 
reaerved for them. . 

Reply of GOyenmeat 
The Delhi Administration had been complyin, with these iutructions 

to tho ..ximum potSible extent. 
[Ministry of Home Affairs O.M. No. BC· 
HiOlS/2/82-PCR Cell dated 24-8-19821. 



.7 

........... No. 14 (pari 2 '64) 

.no Committee ant dlttrelsod to note tbe IIOIliIiblo (aumbtr) repreeaa
tatlons of Scheduled Tribes in aU tbe aorvicos of Delbi A~illratioo. 
Even in the case of Scheduled Cutes. tbeir reprClCntation i~Claas I Class U 
and Class III, is mucb below tbe quota prescribed for them. The Com
mittee cannot help concludins that tbe ordcrs/instructions reprding I'CICr
vatioDl for Scheduled Caltes and Scheduled Tribes arc neither being followed 
in letter and spirit and nor is adeqnate attention beiDS paid to improve the 
situation. Tho COmmit ... ·would urao tbe Delhi Administration to take 
iltl .. ie,te ·stc!pe to im-prove thc r~prescntation of Scboduled Casto I and 
S~1ed TribQs iq all tho scrvic:o. ~rdins to tbe quota rOlCrved for tbeso 
coa_uai_. 

...,. oI.o..-t 
~ QGlbi A4odniatration bad already taken up stops to make:&ood 

t~ ~cy iJi. tho III&tter of r~80rvation in IOrvicos directly undor tho 
control of SorviCC!1 Department. 

[MiDiMr'y of Home Affairs O.M. No. BC· 
1601S/2/82·PCR Cell dated 24-8-19821. 

CoIuaeIItI of tile COIUIIUee 

'I'Ilo Committee would like to be informed of the steps taken to make 
good the deficiency apirult the reserved posts . 

............... No. 21 (P .... 2 ·71) 

Dc Committee note that Ministry of Home Atr.irs are prepared to 
pro"¥icfc more funds (or tbe Centrally Sponsored Coaching Scheme. Tho 
ColllJllittec recommeod that Delhi Administration should take full advan
tase o(this gesture on tbe part of Home Ministry and try to enlarge tho ICOPC 
of !be training programmes and coaching facilities in order to equip moro 
aDd' more Scheduled Caste/Tribe candidates to appear in various competi
tivo examinations and Selection tests for gcttinS jobs under the Delhi Ad
ministration. 

Reply or GoyenJleat 

'nit poiat .... already hoea covered. NOQIIsat)' aliillance of the 
a... Ministry will be lakoo wberovcr necessary. 

(Ministry of Home Aft'ain O.M. No. Be-
16015/2/12-PCR Cell dated U.8-1982}. 

.... ." .. N .. Jot (P'" J -19) 

TIle Committco recommend thlt all colft9laintl aDd rwpraaatatioaa 
"'YOd from Scbodu1ed Cuterrribe employees sbould be dealt witb by tile 
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Special Cell set up in the Delhi Administration. The Committco further 
suggest that a separate register should be maintained in the Special. Cell 
wherein all complaints/representations received from Scheduled Castes! 
Tribes should be entered and their dispoul shown. 

Reply of GOftllUDeo. 

A complaint register has already been maintained in the Special Cell. 
[Ministry of Home Mairs O.M. No. Be-
160IS/2/82-PCR Cell dated 24-8-1982}. 

RecoDUBelldlltloa No. 25 (P .... 2 '80) 

The Committee feel that as stated by Secretary, Ministry of Home 
Affairs, and Chief Secretary, Delhi Administration, the interests of Sche
duled Castes and Scheduled Tribes will be fully protected and all efforts will 
be made to remove deficiencies whereever they exist. They, however, iugest 
that to create confidence among the Scheduled Cast.cfI'ribe employees 
and to instil a feeling among them that their interests are being looked after 
well. their complaints/representations should be processed and disposed of 
judiciously with tbe least possible delay. 

Reply of Goyermneat 

The suggestion bas been noted for compliance.· 

[Ministry of Home Affairs O.M. No. BC-
1601S/2/82-PCR Cell dated 24-8-1982]. 

Recommend.dOD No. 27 (Para 3·23) 

Out of Rs. 800 crores allocated for the development of Union Territory 
of Delhi during the Sixth Plan period. the Delhi Administration propose to 
allocate about 5 % for the socio-economic development of the Scheduled 
Castes. The Committee feel that this allocation would not be enough to 
bring about improvement in the socio-economic conditions of Schedule," 
Castes who constitute IS % of the total population in the Union Territory, 
The Committee. therefore, recommend that allocation earmarked for hein! 
spent on programmes which are meant exclusively for the development 01 
Scheduled Castes. should be suitably enhanced. 

Reply of GoftnlDeat 

An ouUay of Rs. 800 crores including Rs. 58 ·40 Clores for Asian Games 
has been approved for 6th Five Year Plan 1980-85 out of which an amount 
orRs. 43 '54 crores has been quantified for the socio-economic development 
of Scheduled Castes. This is S ·9 % of the plan outlay C1f Rs. 741 '60 crores. 
In addition the Ministry of Home Affairs. Govt. of India, also provide 
Special Central Assistance to supplement the programmes of economic de
velopment. In 1980-81 and 1981·82 the Ministry released an amount of 
Rs. 121.00 luha. For 1982-83 a tentative allocation of R.s. 87.60 lakhs 
has been made. 
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In Delhi IS % of the total population i.e. 9 ·27 Ialchs persons divided 
into 1 ·80 lakhs families belong to Schedulecl Castes. Around 1 lakh fami-
lies (5 Ialch SC population) earn their livelihood from orpniaed relOUl'CCS 
.and they derive benefits from various developmental progr&JIUIICS aIonprith 
general public. Out of the remaining 80,000 families we propose to bring 
40,000 families above the poverty line in 6th Fiw Year Plan 1980-85 
as per taraets fixed under Special Component Plan for SclxdWccl Cutes 
.at National Level. The outlay of Rs. 43 ·54 crores and Special Central Assis-
tance has been earmarked for bringing 40,000 families above the po1trty 
line and to provide Social Services. This allocation has not been made for 
IS % of the population belonging to Scheduled Castes. These fuDds are not 
divertable for any othcrpurpose except for the welfare of Schedu1cd Cutes. 
Against the target of 40,000. families the cowrage of families in 1980-81 abel 
1981-82 and targets for 1982-83 are as foUows :-

1980-81 3874 

1981-82 

1982-83 

5918 
10418 (Target) 

Whenever required, more funds would be provided aner interval adJust
.,nt to achieve the targets. Efforts also being made to formulate DeW pro
grammes. Tbus the funds earmarked for the welfare of Scheduled Cute" 
would be suitably enhanced. • 

(Ministry of Home Affairs O.M. No. BC-
1601 S/2/82-PCR Cell ':dated 24-8-1982). 

RecomIB.dat1oa No. 28 (Para 3 .14) 

Tbe Committee note that the Delhi Administration has worted out 
various programmes for providing educational, medical and sociallCrvices 
and economic opportunities to tbe Scheduled Caste population in the Union 
Territory of Delhi during the Sixth Five Year Plan period. The develop
ment programmes und~r various sectors like agriculture, industries. trans
port etc. are expected to generate additional income to the Scheduled Caste 
families. It is also claim:d thst the programm'5 havCl bcCin designed for 
socio-cconomic development of agricultural landless labourers, small and 
m:uginal farm=rl, 1cat~r workers, weavers, dhobies, rural artisans. tradi
tional artisans, etc. 

The Committee expect thst tMte will be a similitaneous monitoring 
system to evaluate the impact of tbetc proJfammes on the aocio-economi&: 
coDditions of the Scheduled Caste people. In c:ase the achieVCJDCDts ran 
short of expectations, the Committee auacst tbat ilDlDCdiate corrective 
action should be taken to see tbat t~ Plan aUoc:a&ioos arc fllOy and properly 
utilised. The Committee further deairc tbat tbe Chief SccretarJ &bouId 
ensure tbat the funds allotted for t~ d=velopment of Scheduled Caltellhould 
neither be diverted nor allowed to lapse. . 



~ of Gorr .. __ t 

A Monito(w ,ode Ev~hl&,tion Unit has been establi.sJ¥4 in Delhi 
A.d1luL In 19&0-81. 2,8, Ma~a4or Vans wer~ 4.lIotted to ~hed1i.~d, Ca~tes 

'tqai.lies. The; perrormaDte or tlUs scl\cmes was evaluated audit was found 
lUt ~ is ... 100d prOiramJDC to provide regular sourte of income to Sche
duled ,~.. The various recommendations were m-.de to make this 
sche_ more successful. In 1981-82. 200 scooters and 40 Matador V~s 
~re, PJ'ov.ided to Scheduled C,astes. Necessllol'Y steps are also being 
~ tq evaluate the IRO Programme. The quick evaluation and 
moniw(i,q studies will be und.;rtaken to remove the battlenecks and to 
suapt corrective measures. The programme of various sche~lprosram.· 
meJ ia &wtcial and physical terms is being regu.lady reviewed and moni
tored. 

[Ministry of Home Affairs O.M. No. BC-
1601S/2/82-PCR Cell dated 24-8-1982]. 

Reeo_daU. No. 31 (para 3 .27) 

The Committee a,re bappy tba~ the Ministry of Home Affairs has made a 
generous ofl"er to provide extra funds to Delhi Administration for con
ductiog, a stage by stage and tocality by 10caHty survey which would enable 
to identify the fllmilies folJowing different trades and profession and also 
to assess their specific requirements for augmenting their income. The 
Committee are sure tbat the Delhi Administration will take advantage of 
this offer and will soon undertake such a survey. 

a. ... yefGo ....... t 

Delhi School of Social Work bas already been requested t<> conduct 
sociO«Ollomic survey of I-larijans, residing in UnioR Territory of Delhi. 

, I(Ministry of Home Affairs O.M. No. BC-
1601S/2/82-PCR Cell dated 24-8-198.2}. 

Recommendation No. 32 (para 3·28) 

The ,Committee desire that specific schemes should be prepared foc' 
the economic uplift of leather workers, cobblers, dbobies,;weavers •. artisans 
etc. who are poorest among the poor so that by tbe end of tbe Sixth Plan 
period a positive dent can be made to bring them above the poverty line in 
the real sense of the term. 

Reply of GoYenmaeat 
The schemes for vulnerable group among SoboduIH. caste viz., leatIIcr 

worier •• cobblers, dhobies, S\WePers etc. are being deaiped. The s~y 
of Harijan win be wry useftal in the formulation of new sebemes f. dia-
advaDtapd group amOng Sebeduled Castes. 

[Ministry of Home Affairs O.M. No. 8C
[l60IS/2/82-PCR Cell dated 24-8-1982l •. 
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R_ ..... He. D (PIta 1») 

TbI: Committee take note of the toleen provision made durin, 1982-83' 
for . atabliabing a Scheduled Caste Development Corporation in Delhi. 
TboCommiUee desiro that Scheduled Caste DeveJopment Co~poration 
said be set up in the Union Territory of Delhi immediately so that it can 
playa positive role in the development of Scheduled Castes and help in sol
vi. their multifavrioull problems. The Committee are surprised why such 
a Corporation bad not been set up earlier when it was known to the Delhi 
Administration that such Corporations had done usefUl work in other 
States. 

RepI,. of GoN._t 

1'bia matter has been taken up and is likely to be ftaalieed durinl t. 
current financial year. 

[Ministry of Home Affairs O.M. No. BC
J60I5/2/S2-PCR Cell dated 24-S-1982). 

__ f ..... No. 3C (Para 3 '30) 

There are different aFneics like D.D.A., New Delhi MUIl'c ipal Cor .. 
poration, MUnicipal Corporation of Delhi, etc., involved in tbe various 
developmental activities relating to Scheduled Castes. Tbe Committee 
would like to Delhi Administration to ensure that there is neither overlappiq 
and duplication in the efforts of these orpniAtions nor there is lack of' 
coordination among them so that the various developmental proarammes 
undertaken for the socio-economlc development of Scheduled· Castel ~ 
implemented speedily and economically. 

Reply of Gov ...... 

There is no such overlapping between ODA. MCD and NOMC so 
rar as the welfare of Scheduled Caste is concerned. The respective aaencics 
have been assigned the relevant activjti~s relating to the welfare of Sche
duled Castes. 

[Ministry of Home Affairs O.M. No. Be-
1160IS/2/82-PCR Cell dated 24-8-1982). 

R __ .. tioa No. 38 CPfta 3 '52) 

1'110 Committoe are distrei8ed to note that tbe Delhi Admini5tration bas 
NNi c:olldude4 any survey to eKeriain tbe actual number of ScheduJed 
CaMe families in t~ Union T.ritory of Delhi who are without houses. 
Accotdiq to a roush estimate the Delhi Administration think that there 
are between 7000 to 8000 Scbieduled Caste famities wIlD are without bouIea. 
w-.. iD a Dohl flll'llisbed by the Delhi AdmiDistl'at .... earlier to tbe Com
Jftittee4it.MdJ been) estimated iotbat~ 15000. to .16000. ScIIcdaled Ca ........ 



with()ut h()u'les in the rural ueas of Delhi. This only indicates that the Delhi 
Administration hllve no clear picture regarding the exact number of Sche
duled Caste famities who are in need of houses in the Union Territory of 
Delhi. The Committee, therefore, recommended that a survey should be 
conducted immediately to find out the exact number of Scheduled Castl 
families both in Urban and rural areas of Delhi who are in need ofhouae· 
sites for construction of houses. The Committee need hardly stress tha 
unless a survey is conducted and the magnitude of the problem is assessed 
it will b~ difficult to draw up realistic schemes for providing shelter to the 
Sch,dubd Cl~te f'lmilies durin~ th~ Sixth Plan period. 

Reply of Go~erDDleDt 
As already mentioned in Point No. 31 (3 '27). The matter of conducting 

socio-'!lc)!lomic 'Iurvey h'u already been taken up with Delhi School of Social 
Work. This expect will also be covered in the survey_ 

[\{inio;tr)' of Home Affairs ~M.No. BOo 
16015/2,82/PCR Cell dated 24-8-19821-

RecommeadatioD No. 40 (para 3 '72) 
The Committee regret to note that no survey has been undertaken by 

the D,lhi A'llministration to know the rate of drop-outs among Scheduled 
Callte Stui:nt! at viriou'! levels of ed'lc'ltion. However, from a statement 
furntshed showing the position about enrolment of Scheduled Caste stu
dents in 1978 it appears that at the primary stage 87,073 boys and 62,567 
girls h'ld enrolled both in rural and urban area! of Delhi, and at senior Se
cono:isry stage only 2.289 boys and 767 girls had respectively enrolled. This 
indicltes tb'lt enrolm,nt at prim'\ry stage though is fairly high at'the'senior 
secondary level enrolment is extremely low. 

The Committee, however, feel that it will not be possible to have a real 
picture of drop-outs unless a survey is carried out. They, therefore, recom
mend that a survey should be conducted immediately on scientific lines 
to find out the drop-out rate of Scheduled Caste students at various levels of 
education in the Union Territory of Delhi. Iftbe survey indicates that there 
is a high rate of drop-outs then remediarmeasures shouldp,e thought~f and 
also necessary steps should be taken to see that literacy benefits percolate to 
the~weaker sections of society on which large1 sums of money had been 
spent aDd bad been earmarked. 

Reply of Government 
The recommendation has been noted and formulation of scheme as 

·envisaged/recommended has been initiated by the Education Department: 
[Ministry of Home Affairs b.M.No. BC-
16015/2/82-PCR Cell dated 24-8-1982). 

RecomaaeadatIoD No. 41 (para 3 ,73) 

The Committee note that as per ,1971 Census literacy among the general 
-population of the. Union jTerritory of Delhi was 63 -71 % among males and 



47 '75% among females, whereas- percentaae of literacy among the :maJe 
Scheduled Castes WI&' 39·22 and among females it wa. only 14·32. The 
rate of spread of education among Sc:hcduJed Castes in Delhi was thul much 
less as compared to the generaJ' populaton. The committee need hardly 
poi~t out tbat social and economic progress of tile Scheduled Castes "depends 
entIrely on growth of education among them. The question of spread of 
education among these people. Therefore, merits serious and urgent ·consi-
deration. ." 

The Committee recommend that the literacy figuru on the basis of 1981 
census should be studied in comparison with the literacy figure of 1971 cen
sus to find out whether the SchCduled Caste population in the,Urnon Terri
tory of Delhi bas gained ,or lost in the field of education. On the basis of 
such analysis, remedial steps should be taken quickly so that during the 
Sixth.Plan period a high literacy percentage can be achieved both for Sche
duled' Caste males and females. 

Reply of Go'''''j 
The suggestion of the Committee bas been noted for compliance. 

[Ministry of Home Affa.irs O.M. No. BC-
16015/2/82-PCR Cell dated 24-8-J982]. 

Reat_d.do. No. 43 (Pua 3 '75) 

The Committee also sUliest that the Voluntary OraanisatioDI flane
tioDins in Delhi for the Welfare of Schdul(d Castu Ihould be acti\cly in
volved in programmes like adult education, imr1rtina of Jkills 10 Sc:t.cdulcd 
CUte. in rural areas etc . 

.... ,.ofGGY .... 

This recommendation i. already beinl implemeoted. The Director tof 
Education have invikd applications :of voluntary ;oraanisatioDJ. These 
arc beiq procc_diror forwarding them, to Govt. of India under the scheme 
,of financial assiltance to voluntary oraanisations. 

The Harijao Welfare Boardhas-allo considered.tNI matter andCODJti
luted a Sub-Commitlee to look after the work of .... nt-in-aid. The Sub· 
CoJDJDittee in itl"mectins held 00'30-6-82 Iw.deeided;tbat :-

" ',1) to peyreplar viait to tbele organisatioDl JCUi~ ~t-in-aid.~ 
discull/solvc the problem faClCd by these orp .. satJoDl aDd IUlde 

them in their workiD,. 
(2) It Iau coUected ali" of about 200 OraanisatioDJ to help.them and 

provide :srut-in-aid wherever occeuary. ' 
(Ministry of Home Atrain O.M. NO.)IC-
16015/2/82-PCR Cell dated 124-8-1982). 



............ No ... (P'" 3·16) 

The Committee note that ih Delhi 143 Registered Cooperative SociDties 
have been ekclusively formed by the people belonging to Scheduled Casta. 
'The Committee desire that the Delhi Administration thould pay sptcial 
.attention to the needs of these cooperatives and render help in bUU'laeting 
the goods manufactured by them so that there is no exploitation by UDICI'U-
pulous middlemen and traders and these societies run on a sound rooting 
and can earn profits. 

Reply of GoferJlllleat 

The Cooperative Department oC the Administration has been providing 
financial assistance to the societies in the rural, industrial and coasumer 
sector. Instructions have been issued to the officers concerned to submit 
proposals Crom the Cooperative Societies oC the Scheduled Caste manlfers. 
For the sale oC goods manuCactured by the Handloom Cooperative Societies. 
there is already one Emporium in Chandni Chowk. 'However, the recom
mendation oC the Committee has been noted Cor scrupulous compliance. 

[Ministry of Homt Affairs O.M. No. BC-
16015/2/82-PCR Cell dated 24-8-1982]. 

ReeommeaciatioD No. 47 (para 3 '87) 

The Oommittee note that the Delhi Administration gives preCerence 
10 the Registered Cooperative Housing Societies Cormed by Scheduled 
Cast"s. Since the Administration have asain taken up the allotment oC land 
to the Cooperative HousiDS Societies. the,Committee desire that land should 
be allotted to all the Registered Scheduled Caste Cooperative Housi.n,g 
Societies on a priority basis. ' 

1lIpI,.,~ 

Susaestion of the Committee has bteft Iloted and D.D.A. aslaed to do 
the needful in the matter. 

[Ministry oC Home Aft'airs O.M. f\fc). Be
HiOlSj2/82-PCil Cell dated u.&-(982). 

C.-mil of tile c-attee 

Tile Committee woalcl, however, lib to know the action taken by the 
D.D.A. in tbe matter. . 

R~ No •• l(P .. 3..,! 

The Committee suggest that the Sthedu1ed'Castt Cooperra,.ve Housing 
Societies should also be considered for a1lotment of ho1UlMites iG areas like 
Sooth Delhi. 



...., efo.t.-..... 
SQIIeIlion of the Committee has been noted and D.D.A. asbel &0 do 

the neiclrul in the matter. 

[Minilttyof Home Affairs O.M. No. Be-
160IS/2/82-PCR Cell dated 24-8-1982). 

Comm ... of the CommIttee 

The Committee would. however. like. to lcnow whether the D.D.A. 
bas actually allotted house-sites to Scheduled Caste Cooperative Rousin, 
Societies in areas like South Delhi. 

Reeoaunelldatloa No. 49 (Para 3.tt2) 

The Committee take note that the Delhi Administration is implementing 
several telf-employmont schemes like purchase:of buses for attachmellt witlt 
D.T.C .• allotment of Mini-BU8es. Matadors. shops. sheels etc. FinaDOiIl 
assistance is also given to Schef1uled.Caste applicants uDder the individual 
schemes. The Committee. however. recommend that it Ihouid be ellJUre4 
that the benefits under these schemes actually accrue to tbe Scheduled Cute 
applicants. In case the number of the Scheduled Caste applicants is less 
than the reserved quota. then the Administration should make a 'aec:ond 
effort to invite more applications from Scheduled Caste candidates bY.living 
vide publicity to the schenle both in the press and over the radio. A repre
sentative or the Harijan Welfare Board should invariably be associaled with 
the selection ortbe candidates for allotment of Minl-Buses.Matac1ors. shop$. 
sbeds. etc. so that there is no apprebtnlion that the intere.st of Scheduled 
-caste applicants has not been looked after well. 

Reply of GoYenaeat J 

The recom.merldatioft of the Committee will be followed and a repre
·sentative from the Ffarijail Welfare Board will also be associated at the time 
·of Selection or candidates tor .Ilotm~ of' Micro MIal-Buses. 

[Ministry or Home Aft'airs O.M. No. ttc-
160I.SJ2fSl-PC" Cell dated 24-8-1982) . 

..... ....... Ne. 51 (P8n 3'114) 

the Committee are lOrry to note that tbe sheds built for allot
ment to Harijans could not be given to tbem .1 tbe Oclhi Adtniaittna
tion ... not clear about the delditicm of 'Poverty Line' and tbey 
bad to act for the comments 0( Plum .. , Commil.ion and the Central 
Statistical Organisation. The Committee desire tbat luch formalities 
should have beell observed before tbe schell'll! ft. laudthod. 10 that tbe.rc 
is DO miqiviq iJa the minds of Scbedulod Cas&cs about tbe intcatiea of 
tile De11ai AdmiaistradoD. 
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Reply of GoM'llBat 

The suggestion of the Committee has been noted' for compliaD~. 
[Ministry of Home Affairs O.M. No. 
BC-I601S/2/82-PCR Cell dated 24-8-1982]. 

Recommendation No. 51 (Para 3·115) 

The Committee are unhappy to note that the Delhi Administration 
has allotted Industrial sheds 'reserved for Scheduled Castes to general 
category people. The Committee are not satisfied with the plea taken 
by the Delhi Administration that as the project submitted by the Scheduled 
Caste applicants were not found suitable they allotted the sheds to 
general category people/candidates. The Committee need hardly stress 
that the shed, Shops etc. reserved for allotment to Scheduied Castes 
should go to them only. In case suitable candidates are not available 
in response to the first advertisement, another advertisement should' Dc 
issued so that the Scheduled Castes get their full quota in such allotment. 
In any case, allotment oflndustrial sheds etc. reserved for Scheduled CaSleS 
should not be diverted to general candidates. 

Reply of Govenmeat 

The action for implementation is bchig taken in regard to allotment 
of Industrial shed~ to Scheduled Castes to the extent of proportionate 
quota reserved for them. 

[Ministry of Home Affairs O.M. No. 
BC-I60lS/2/82-PCR Cell dated 24-8-1982J-

ReeollUllClldatioa No. 53 (para 3 ,116) 

The Committee expect that, as promised by the Secretary, Ministry 
of Home Affairs, the shortfall in the allotment of Industrial sheds to 
Scheduled Castes should be made good in the future allotment of Indus· 
trial sheds at Ihandewalan etc. 

Reply of Govenuneat 

1bc action for implementation is being !taken in' regard to allot
ment of Industrial Sheds to Scheduled Castes to the extent of propor
tiOD&te quota reserved for them. . . 

[Ministry of Home Affairs O.M. No. 
BC-I601S/2/82-PCR Cell dated 24--8-1982)-

R ............. tloII No. S4 (Para 3·117) 

The Committee regret to note that there is no reservation for Sche-
duled Castes and Scheduled Tribes in various permits/lieences. 



U 

Distributive Agencies issued by the Food a1ld Supplies Department of 
Delhi Admhustratio~ However, preference is given to Scbodu1cd 
Cute candidates who fulfil the prescribed conditions. The Committee 
also note that out of 2,862 Fair Price Shops in Delhi only 14Sarc being 
run by Scheduled Castes which only accounts for 5 % of the total shops. 
The Committee understand that to become eligible for the allotment of 
a fair price shop an applicant should have premises measuring 
5 x 4 )( 3 metres and majority of Scheduled Caste candidates do not ful
fil this qualification. 

Tho Committee recommend that Delhi Administration should 
chalk out a scheme to construct shops of requisite sizc in different zones 
of Delhi on priority basis and allot the same to the Scheduled Casto 
people. 

The Committee expect that under Component Plan, Delhi Adminis
tration will be able to provide capital assistance to the Scheduled Caste 
applicants 80 that thoy arc able to invest money for maintainina ade
quate stocks for foodgrains etc. to run the fair price shops. 

The Committee would like to be apprised of the steps taken by the 
Deihl Administration to improve the representation of Scheduled 
Caste. in the allotment of fair price shops in Delhi. 

Reply of Go.......-
Under Special Component Plan, a scheme to construct shop. meuur

iDa 5X4x3 metres will be worked out for allotment to Scheduled 
Castes for F.P.S. The scbeme of 6.nancial:assistanc::e for runnins F.P.S .• 
Coal Depots/Kerosene Oil Depots has already been formulated in 1982-83. 

[Ministry ofHomc Affairs O.M. No. BC-
16015/2/82-PCR Cell dated 24-8-198~ 

Recoaw ••••• ttoa No. 55 (par. 3 '124) 
The Committee expect that efforts would continue to be made by 

the Delhi Administration to improve the Soclo-economic conditions of the 
Sarai ltarantcharis. The Committee suggest that sufficient number of 
mOcbanic:al loaders Should be introduced in the Municipal Corporation 
of Delhi in order to improve the working conditions of Safai Karam
chari •. 

...., or GovenualBt 

The acheme of mechanisation of refuse removal work has al.ready 
. been introduced. For tbia purPOICI. the use of front end loadeR, tractor 
with binsand hydraulic carriers are being utililCld. 

[Ministry of Horne Affairs O.M. No. Be. 
160IS/2/82-PCR Cell dated 24-8-1982}. 

3-IOl4L1S1a" ~l : I 
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RecollllMDdatloD No. 56 (Para 3 ,125) 

The Committee suggest that gloves should be supplied to Safai 
Kai'amcharis who are enpged in unclean type of work and have to handle 
refule. 

Reply of Govemmeat 

The proposal is being considered for its implementation. 
LMinistry or Home Affairs O.M. No. 
'''IC-I601S/2/82-PCR Cell dated 24-8-1982]. 

Comments of the CollUlllttee 
The Committee should be apprised of the final decision in the matter. 

Reeommendatlon No. 58 (Para .. '8) 

The Committee note that the Delhi Administration has set up an 
Advisory Committee known as 'Harijan Welfare Board' ~o assist the 
Administration in formulation of policies relating to the welfare of back
ward classes. The Commfttee suggest that tho meeting of this Board should 
be held more frequently and all the important matters/programmes 
relating to the welfare of Scheduled Castes should be discussed in its 
meetings. The Administration should, ensure that concerned heads of 
the departments attend the meetings of the Board and in .case they have 
other important engagements they should depute, with the permission 
of the Chairman, Harijan Welfare Board, other senior officers to represent 
them. The Committee would also stress that all the decisio.ns/recom
mendations made by the Board should be given due consideration and 
implemented promptly. 

Reply of Gover.meat 

The meetings of the Harijan Welfare Board are now being convened 
mJfC frequently. Since March' 1982 three meetings ofihe Board h8ve been 
convened. Apart from this, Board has constituted 8 Sub-Committees. 
During the last three months, nine meetings of these Sub-Committees 
have been convened. All the schemes connected with the welfare of &be-
duled Castes are discussed by the Board. The Board has now started re- . 
viewing the schemes department-wise. During its last meeting convened on 
11-1-1982, schemes implemented by the Transport ~ptt. were considered. 

The meetings are now being attended by concernin, Heads of Depart
ment or responsible ofBclen. 

(,Mjailtry of Home Affairs O.M. No 
. BC'-I60IS/2/82-PCR Cell dated 24-8-1982). 
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a .... tIDdatioa No. " (P.... .. -1'7) 

The Committee note tbat there are about 17 volllntary organisations 
in Delhi working for the weir are of Schedlliod Castes who are gettina 
pant-in-aid from the Delhi Administration. The Committee sugest 
that the Delbi Administration should take ,keen interest in the workin, 
of these organisations and give thom all the necessary guidance, help
financial or otherwise-and encourage tbem to work in the rural areas for 
the welfare of Scheduled CastCi. 

Recoauneadatioa No. 61 (pu. .. '1.) 
Tbe Committee also stress the need of exercising proper check on the 

activities of tbe Voluntary Organisations so tbat tbe grant-in-aid given 
to them is properly utilised for the welfare of Scheduled Castes and the 
money is not spent on programmes which have no concern with the eco
nomic and social betterment of Scheduled Castes. 

Reply of GOy_t 

The Harijan Welfare Board has already considered this maller and 
4:Onstituted a Sub-Committee to look after the work of grant-in-aid. The 
Sub-Committee in its meeting held on 30-6-1982 has decided that :--. 

(i) to pay regular visit to these organisation getting Irant-in-aid and 
discuss/solve the problem faced by these organisations and guide 
them in their working. 

(ii) It has collected a list of about 200 organisations to help them and 
provide grant-in-aid, wherever necessary. 

[Ministry of Home Affairs O.M. No. Be-
160IS/2/82-PCR Celt dated 24-8-1'82). 
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CHAPI'ER m 

RECOMMENDATIONS/OBSERVATION WmCH THE COMMTJ'TEB 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMeNT 

REPLIES. 

RecommeDdatioD No. 15 (para 2 '65) 

The Committclc note that in the Police Department the reservation 
of Scheduled Castes in Class II and Class III vacancies is 7 ·48 % and 
11 '7% resPectively. The representation of Scheduled Tribes is 0% in 
class I, 1 ·78 % in Class II, I ·7 % in Class III and 0 ·35 % in Class IV. 
Similarly in Education Department the representation of Schedule Castes 
is only 6·1 % in class I and 5. 10 % in Class III. There are hardly any 
Scheduled Tribes in the Police and Education Departments in Delhi. 
The Committee are not Convinced that there is dearth of Scheduled Caste 
teachers in Delhi. The low percentage of Scheduled Caste teachers is pri
marily due to the. unsympathetic attitude of the Administration to im
plement the reservation orders at the time of, recruitment. The Com
mittee are surprised that out of thousand teachers recruited recently only 
28 % belonged to Scheduled Caste community while this percentage 
could go up to 50 % ofthe total vacancies in order to clear the backlog. 
The Committee, therefore. recommend that the Delhi Admiuistration 
should resort to special recruitment exclusively for Scheduled Castes 
and Scheduled Tribes to make good the shortfalls in the services of various 
Departments of Delhi Administration, more especially in the Departments 
of Education and Police. . 

Reply of GovermnCDt 
The Administration (particularly Police and Education Deptts.) 

has taken steps to resort to special recruitment. The Police Department has 
already notified the vacancies in the EmploYment Exchange and other 
concerned agencies for undertaking special recruitment for SC/ST candi
dates for various posts and the shortfall will be made good shortly in 
Class III posts, to be filled by direct recruitment. The Police Deptt. will 
also depute recruiting Teams to States where Scheduled Tribes candidates. 
are available. 

[Ministry of Home Affairs O.M. No. BC-
1601S/2/82-PCR Cell • dated 24-8-1982]. 

Commeats of the Committee 

The Committee would like know how far the shortfalls have been wiped 
out in the Department of Police and Education by resorting to special 
recruitment~ 

30 
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a ........ tlGa No. 19 (Pan 2 "') 

The Committee appreciate the views expressed by tbe Chief Secretary. 
Delhi Administration, dwiog the evidence. that any proposal received 
from Department for dercscrvation of reserved vacancies is resisted. The 
Committee, however, dopIore that iaspite of the ... tomeat of the Cbief 
Secreta". as many ai 297 carried forward vacancies. 135 reserved fo; Sche· 
duled Castes and 162 for Scheduled Tribes had lapaed durina the lut 3 
years. The Committee urp that the Dclbi Admi.istration should make 
sincere and earnest efforts to fiU the reserved vacancies at the initial s •. 
_0 that it is not DeCeIIIry to carry forward. la.... RHlw.f vacancies 
which ultimately lapsed. 

'Reply" ~.t 'I. Adainil&lat.ioD 'has bcoo mtki. lincore u4 ___ efcN1t 10 fiji 
the vacancies reserved for SC/ST catelories at the initial .. u.s will 
continue in its efforts. 

[Ministry of Home Affairs O.M. No. 
BC·I60IS/2182·PCR Cell dated 24-8-1982) 

COIIIIHIttI or tile Co.""" 

The Committee would like to be apprised of the result of elorts 
made by the Delhi Administration to fill the vacancies retCrvcd for Scheduled 
Castes and Scheduled Tribes at the initial stases. 

Recom .... tioa No. 23 (para 2 ''73) 

The Committee recommend·tbat pcl'iODI found guilty of joiniDllOfVicc 
or settiag benefits/facilities on the basis of false Scheduled Cute Certi· 
ficates lbould be prosecuted and given ellempiary puaisbment 10 tbat it 
acta as a deterrent to others. 

Reply of GoyenlDlllt 

The suggestion given by Committee will be followed. The penons 
found suilty will be dealt with as por provieions of law. The eu •• tion 
hat been noted tor ~lQPIiaace. 

(MinistrY or Rome AfI'1ir O.M. No. 'BO-
160IS/2/82·PCR Cell dated 24.8.1912) 

, .... ..,....... ....... ' .y file CA. ,_ 

"What is tbc maximum punilbment tbat can be awardecS to. pcriOn 
.., hili elaiaIod boaefitl on tbe bali, of a ralle SC c:ertiftcate and IInder 
what law r' 
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Farther Reply of Govenameat 

According to the information furnished by the Delhi Administration. 
~uch person is to be dealt wi~h under relevant provision oflPC. *_ 

[Ministry of Home Affairs O.M. No. BC-16015/2/82-PCR CeH 
(SCBCD-II) dated 5th January 1983) 

Commeats of the Committee 

The CoDUDlttee have been iDlormed that if a person obtains Schedul. 
Caste c:ertl8cate by living false information, tbe readen himself Dable to pro
fIeCIIdoa UDder relevant provisions of the Indian Penal Code. As it . is likely 
that sadl C8lelaay not end in coaviction for waat of proper evidence, the Com
Blittee feel that the coneerned autborides should be take adlon so as to easure 
tlaat . au tile beaeflts liven to sueb penon on the basis of the false certUicate 
are wlthdnn. -

Recommendation No. 16 (Para 3 '5) 

The Committee arc unhappy to note that the allocations made for 
various developmental schemes for the welfare of Scheduled Castes and 
Scheduled Tribes during the Fifth Five Year Plan could not be utilised 
in full and the funds allocated for welfare schemes for Scheduled Castes 
had to be diverted to other schemes. The Committee are not convinced 
of the reasons putforth by the Delhi Administration for the shortfalls in 
expenditure on developmental schemes meant for Scheduled Castes. 
The Committee urge that the targets of Plan proposals and investment 
decisions should be rigorously adhered to. They feel that the schemes 
meant for the upliftment ·of poorest among the poor sections of the 
society should be the top most consideration of the Administration, and in 
no case funds provided for them should be allowed to lapse or diverted to 
other activities. 

Reply of Govemment 

Delhi Administration is determin[d to achieve the financial and phy
sical targets laid down. in the plan for the welfare of Scheduled Castes. 
To achieve this objective, a system has been evolved to review the'progress 

·After the replY bad been considered by the Committee, Ministry of Home Affain 
~/. their OM No. BC-1CiOlS/2!82-PCR CELL (sa CD-Il) dated 2-3-1983 
forwarded D. O. letter No. 12748 dated 26-2-1983 from Delbl Ad.miniltratiOl1 
5tatina that their Law and Judicial Department had opined that if. person obtained 
Scheduled Caste certificate by ,lvinl false infOrmation to a Public servant, he re
ndcrecl bimlclf liable to prosecution under 8(.ction 182 lPC which carried a maximum 
pwUlbmcDt of .ix montha Or with &no upto one tbousand, or both. . 
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of implementation of various schemes/prol1'ammea on a reaular balis and 
to initiate corrective __ urea as and when ncceuary. 

[Miniltry of Home Atrairs O.M. No. BC-I60IS/2/82-PCR Cell 
dated 24-8-19821 

The Committee would like to be apprised of the system evolved by lflr 
Delhi Administration to review the progress of implementation of 
various sdlemes/programmes with a view to ensure that the funds are 
fullyut~iised and i~ does not become necessary to divert the funds to other 
activities. 

R ........ tloa No. 19 (hn 3·15) 

The Delhi Administration has fixed a target of bringing SO i'~ of the 
Scheduled Caste families above-the poverty line durins the Sixth Plan 
period. The Committee understand that there are about 20,000 Scheduled 
Caste families which arc below the poverty line and thus it is expected that 
40.090 f.milies would be enabled to cross the poverty line. The Com
mitt~ trust that all efforts will be made to achieve the largets. No pre
cise information could be given to the committee about the lowest income 
group among 80,000 families which had been identified as no detailtd BUr-
vey on those lines has been conducted so far. The Committee recommend 
that a proper survey should be conducted immediately to al'lertain tbe 
various income groups among the Scheduled Caste families. Unleas this 
is done and precise data is available, the Committee feel that it will not 
be possible to bring the targeted number of families above the poverty 
line. 

Reply of GoverDllleltt 

With a view to estimate precisely the Sc:hedultd Castes population in 
various economic groups and to locate Schtduled Caste habitations, 
necessary arrangements arc beinS made to conduct a detailed survey in 
Delhi. Director, Social Welfare. has already taken up the matter with 
Delhi School of Social Work. 

[Ministry of Home Affairs O.M. No. BC-160JS/2/82-PCR Cell 
da ted 24-8-J 982] 

C_ •• of tIM C .... ttee 

Tbc Committee expect that necessary survey would be cor.ducted 
wit bout aDY further cIolay in order to make a realistic allHSlDe1lt about 
the prOIl'Cl' made in briDJiD' tbe targeted number Of Scbtdukd Cute 
families above the poverty liDe. 



R ....... atIoa No. 30 (p .. 2,.26) 

The Committee would like the Delhi Ad!miniltration to lee tbat 
there il a proper foHow-up action in regard t8 the families which.1e en
abled to CrOis the poverty line so that their economic condition does not 
deteriorate asain on account of any deficiencies in the implementation 
of the development programmes. 

Reply or GoYenaeM 

This is a comprehell$ive job. Most of the proarammes 4caigDQi to 
enablc schedulecl castes families to crosl the po~ line are in tile fonn 
of infrastructural facilities and;regular income oriented. On the buia of 
quick studies, remedial measures would be taken if required. 

[Ministry of Home Afrairs O.M. No. JlC.lf01S12/82-PClt Cell 
dated 24-8-1982). 

ReeoauneacIadoB No. 42 (P.... 3 "4) 

The Committee]note that for the adult ,edLlCllion programme there are 
UOO instruc~ors in the urban .areas and 244 instructors in the l'W'al areas 
In the union Territory of Delhi. The Committee understand tbat these 
instructors work part-time and are paid ony Rs. SOl- per monthas remu
neration and this had led the ~ adult education programme into some 
d.ifficulty. The Committee recommend that the question of iDCrcaaing 
salary of these part-time inltructors should be considered by the Direc
torate of Education in order to improve the efl'ectiveness of adult ccluca
tion programme. Simultaneously the Committee feel, a Monhoring Cell 
should be set up to watch the progress ofthe adult education prof1'QIlJIlc 
and to see whether the part-time instructors are able to discharge the 
functions enstru'ited to them. 

Reply of GOl'erDJDellt 

The remuneration of as. SOI- of lnstrudora i.s uniform throu&hout 
India. Hence, there is difticuJty in increasiq it for Delhi. 

Monitoring Cell under overall cOntrol of Director of Education has 
been established in the Directorate of Education to supervise the pro-
sramme aDd work of Instructors. • 

(Ministry of Home Affairs O.M. No. BC-l.60IS/2/82-PCR Cell 
dated 24-8-1982] 

ReeoauDeIIIIadoa No. 45 (para 3 '77)l 

The Committee note that the Directorate of Social Welfare il run
niDS Sanskar Ashrams for boys as wen al airls ror the benefit oCtile cbilren 
of d:notifi:d tribes with a view to,keep them away rrom tbe parenti who 
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lIaw oriMal biatory. TIw CoDUDiu. d:aire tU& after tbIM1IIaIWrcn 
ave ...,leted their e4uAtion or have becoRao .. ..at. dorts .,.... be 
made to rehabilitate them by offering them suitable jobl. The 0-.;'. 
fccl tbat without slJCh follow-up action, the task undertaken by the Di~
torate of Social Welfare will remain half done • 

... 'ofGo ....... 
The children releallCd from SaD.kar Alhrama arc.....,..aly ...... in 

.After ate Home for boys/girls where dl'orta ant ... to .......... te 
theiD by PrOviding .uiiable training to euble theal 10 1eC.1W'e ..... . 

(Miaillry of Home Alfain a.M. No.. BC-I601S/2/82-PCl Cell 
dated 24+lf82) 

R ___ ••• tIoII No. 59 (pua .. '1 .. ) 

Tbc Committee relret tbat ~ HiSh Power Committee coutitutcd 
under the Chairmanship or Lt. Governor to look after the grie¥aacIeI of 
Scheduled Castesrrribes and to review periodically tbeir repracn~t'on 
in services of Delhi Administration has met only once since III consti
tution in October 1976. The Committee in the Chapter II have illlllillted 
shortfalls in various cate,ories of posts in tbe Delhi Administration. 
The Committee feel that unless such a High Power Committee meet5 
frequently to review the representation of Scheduled Castes/SCbeduJed 
Tribes in various Departments of the Administration and livel ..... ry 
directions for wiping outthe shortfalls, much headway is not libl, to be 
made in providing the required represcnation to these communities. 'Bey 
stl'ell that the working of the Committee should be str_li" and 
its meetings held periodic:a1ly so that the position re .... din. repnllleata-
tion of Schedillod CuteslScbcduled Tribes is canstaatly roWnrocl and 
e&etive ltepaare taken to review the backlo, and boulenec:ks. 

R.,.rGo, ••• ' 
It is propoaed to convene a meeting of High Power Committee under 

the Chairmanship of the Lt. Governor after the committee i •• pln 00IlI-
tituted associatins elected representatives of people. It is expected that 
the meet in. will be canvenecl soon. 

[Ministry of Home Aft'airs O.M. No. BC-J60IS/2/82-PCR Cell 
dated 24-8-82) 

,......., ............ ., ... C. 'nee 

"(a) What are the preciae reuons tbat the existina Hi,.. Po_r 
COIIIIIlittce unck:r the CbairmaDship of U. 00 ........ DOt met to re
view the reprelCDtation or ScbecIuIed CaIteI/SdIedIIJ Tribes in the &cr
Yices of Delhi Administration. 
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. (bj Why is it propolCCi to Convene a meeting of the High Power Com
mittee .ony after its fe..constitution and associating with the elected ·re
pre~tives of the people." 

Farther Reply of Govermneat' 

(a) According to the information furnished by the Delhi Adminis
tration; Jast review meeting was held on 20-9-1979 under the Chairman
ship of'OI1ief Secretary and the .Chief Secretary was apprised of the pro
gress made by the various Departments on 24-1-1981. the progress made 
by the Departments was found quite satisfactory. As the Metropolitan 
COl,&ncil js not in existence the public members are not available. Hence 
the ne~t meeting of High Power Committee was held on 2-2-1982 under 
the Chairmanship of Chief Secretary. Action for the next meeting has al
ready been initiated. 

(b) AUhe time of. its constitution, it was decided by the Lt. Governor 
to nominate E.C. (Medical) as its Vice-Chairman since he was closely asso
ciated with the work of Welfare of SC/ST. From then onward it was 
decided to keep an elected representative of the People on the Committee. 

[Ministry of Home Affairs O. M. No. BC-I0615/2/82-PCR Cell 
(SCBCD-Il) dated 5-1-1983} 

Comments of the Committee 

The Metropolitan Council has recently been constituted. The Com
mittee hope that the High Power Committee will be reconstituted soon 
and its meetings held frequently to review the representations of Scheduled 
Caste81Scheduled Tribes in various Departments of Delhi Administration 
and other problems of Scheduled Castes/Scheduled Tribes. The High 
Power' Committee will, no doubt, ensure that- there is no backlog in the rep
resentation of Scheduled Castes/Scheduled Tribes in variou~ departments 
of Delhi Administration. However, the Committee do not share the view 
expressed in Government's reply that the progress made by various Depart
menta in improving the representation of Scheduled Castes/Scheduled 
Tribes has been quite satisfactory. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPUES~OFLOOVERNMENT~HAVE r\GT BEEN A( CUll D (, Y~ 
COMMIn'EE AND WHICH REQUIRE REITERATION 

. . Ito· 
Reco ........ tJoa No. 11 (Para 2 '31) 

The Committee regret to note that thc:statistical:' (Sata regardift, pro
motion made in the Police Department during 1979, 1980 and 1981 is n'ol 
accurate as the carried forward vacancies have not been carculated. cor
rectly. JIIor example. against Sub-Inspectorll. in 1979. total vacancies reser
ved for Schedulod Castes have been shown as SO and carried forward as 43-
after-filling 4 vacancies; in 1980. total vacancies reserved for Schcdultd Cas
tes have been shown as S7 and carried forward 48 after filling no ~(tc,l'I(d 
Caste vacancy; in 1981. total vacancies reserved for Scheduled Cutes have 
been shown as 74 and carried forward 69 after filling 2 vacancies. Similar 
is the case with the figures relating to the promotions of Scbeduled Tribes 
for the same period. The Committee recommend tbat the matter may be 
investigated as to how wrong information has been furnished to the Com
mittee. The Committee need hardly stress that only correct information 
should be given to the Committee 50 that they can draw the right con
clusions. 

Reply or Government 
The observation in para 2 ·31 of the Parliamentary Committee report 

regarding calculation of !''Rrried forward vacancies regarding promotions, 
arc not correct. The calculations were made and the vacancies shown in 
the last column of carried forward. after deducting the vacancies filled in 
andtho.e which lapsed after three recruitment yean. The Committee 
perhaps did not deduct the- vacancies reserved for SC/ST which have 
lapsed after three (3) recruitment years as provided in Chapter J I and GOI'. 
instructions issued vide their letter No. 27/2S/6S-Eatt. (SCT). dated 25-3-70. 
contained in the brochure on reservation for SC/ST in services. The 
reprcscntation to SC/ST in the matter of promotion is calculated ~ I' % 
for Scheduled Castes and 7-1/2 % for STs as provided in the brochure and 
its account is properly maintained in the 40 point roster. The vacancies are 
being carried forward to tbe aext recruitment yean, except thOle vacanc:ia 
which are in tbe third recruitment year aDd lapled as per procedure provided 
in tbe Brochure. TbiJ roster il being checked aMuaUy, by the Special C.oII
III, Delhi Administration. 

[Ministry of Home A8'ain O.M. No. BC-I601S/l/82-PCIt Cel1 
dated 24-8-1982J 

37 
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Commeats of the CODUDlttee 

(Please see Chapter I, Para 1 '17) 

RecommendatloD No. 18 (para 1.68) 

The Committee note that in the case of promotional posts the- noqnal 
zone of consideration is 1 to 3 which is extended 1 to S if Schedu'-l Qpte 
employees are not available witbin tbe normal zone for consideration. 
Tbe Committee urge the Delhi Administration to consider the possibility 
of furtber extending the eJi..sibility zone in the case of Scheduled Castesj 
Scheduled Tribes so tbat tbey arc available in larger Dumber for promotion 
apiDIt tbe reserved posts. 

Reply of Go,ermaeat 

As regrds tbe extending tbe zone of consideratin beyond 1:5 Cor BCl5T 
. candidates in the matter of promotion, the same falls wtihin tbcp.....w.w of 
Government of India and no action can be taken by this AdmiPisVlMion 
except in accordance witb the 06vt. of India (De.-rtment of Ptlt808nel 
and Administrative Reforms). 

[Ministry of Home Affairs O.M. No. BC-I6015j2/82-PCIt Cell 
dated 24-8-1982] 

Comments of tbe Committee 

(Please sec Chapter I, para 1 '19) 

RecommeDCIatioD No. 10 (Para 1'70) 

The Committee are surprised that in 1977 the Employment Exc:haoge 
had issued non-availability certificates in respect of a large number of·posts 
such as Stenographers, Steno-typist, Clerks even messengers which .is the 
lowest, post in Class IV. However, from the date furnished to the Com
mittee showing details of Scheduled Castes and SCheduled Tl!ibcll'whose 
names appear on the live Register of the Employment Exchange tn Delhi 
as on 31-3-1981, it is seen tbat there were as many as 21.243 ScheduJod Caste 
and 425 Scheduled Tribe matriculates seekins jobs. Again tGere are 
2,969 Scheduled Caste and 87 Scheduled Tribe lI'aduates who were 
available for employment in Delhi. The committee feci that thel:c is total 
lack of coordination betwccn the Employment Excbaage and the Depart
IDeftta of Delhi Administration who have to live employment rt.o ,Selle-
cluledCastes and Sdleduled Tribes. The Committee need hardl)' me55 
that the Employment Excbange sbould provide proper guidance to edu-
·~ted Scheduled Castes and Scheduled Tribcl wbo are re .... c1 with 
·tJJena reprdioJ job avenues in different Departments oftbe Delbi Adminis
tration. Tbe Committee understand tbat there is no deartb of Scheduled 
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casto and SCheclulod Tribe candidates at least for non technical posta in. 
~ m. They,. therefore, recommend that training and coaching facl
htlCl and proVIding proper vocational guidance to Scheduled Tribe 
~Ddicfates should receive proper attention so that tbey can be trained 
In wac number ~or the posts of Stenographers, Steno-typists. Typists, etc. 
and properly gUided to lake up tbese jobs. 

Reply 01 Goverameat 

As already metioned in para 12(2 ,32), the Administration is reviewina 
a prosramme of Coaching facilities provided'to Scheduled Castes. 

(Ministry of Home Affairs O.M. No. 160IS/2/S2-PCR Cell 
dated 24-S-1982] 

Commeats 01 tile Committee 

(Please see Chapter I, Para I '21) 

Reeomm_attoD No. 22 (Pan 2·72) 

no Committee do not find any justification why the Scheduled Caste 
poopJo living in Delhi for the last 30 years or so should be required to pro
duce a eorti6cate of their being Scheduled Caste from the State of their 
oriliD. The Committee desire that tbe Ministry of Home Affairs Ihould 
look into the matter and devise ways and means whereby the genuine 
SchMuIed Caltes who are recognised as such in the Union Territory of Delhi 
can set caste certificate without insisting that they should obtain such corti
ficatos from the Slate of their origin. 

Reply of Govenmeat 

Ail required under Article 341 of the Constitution, the President ha., with 
rcspect to every State and Union Territory and where it is State after Consul
tation with the Governor of tbe concerned StAte, issued order. notifying 
variOUI caltes as Scheduled Castes in relation to that State or Union 
Territory from time to time. The inter-States area restrictions have been 
deliberately imposed so that the people belonging to the specific com
munity residing in a specific area, which has been asseased to qualify for 
the Scbedulcd Caste status, may only benefit from the facilities ~ro
.idod for them. In view oftbis. the persons wbose caste has been lpecr(jed 
as a Scheduled Caste in relation to the Union Territory of Delhi and 
migrated to Delhi before/on 20th September, 1951, the date of notification 
of the Presid~tial order scheduling the castes in relation ~ the Union 
Territory of Delhi, are entitled to get the Scheduled Caste Cerhficate& from 
Delhi. The persons w.hOle wte . hal been specified as a Scbed~1ed Caste 
in relation to the Union Tcrrltory of Delhi but mi~ate~ to Delbl after ~b 
September, 19SI, the date of notification of the Presidential Order ICbcdubD, 
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the castes in relation to It he Union Territory of Delbi, will have to obtain 
the ;Scheduled Caste cortificates,.rom the State of their origin. However, 
instructions jha ve ]been}ssued)o all ;the State' ;Governments/U nion"Territory 
A1minhtration!l,that tbe SCheduled.!Caste certificates may be issued to the 
.cbildren of sucb persons on production of genuine Scheduled Caste Certi
ficates issued to their parents earlier. 

(Ministry of Home Affairs O.M. No. BC-16014/2/82-PCR cell 
Dated-28-4-1982) 

Commeats of the Committee 

Please see Chapter I. paras I '4 to I ,15. 

Recommendation No. 35 (Para 3 '15) 

The Committee regret to note that the agricultural land allotted tc 
landless Harijans in 1915·76 could not be put to use by them on account of 
litigation between Gram Sabhas and the Harijan allottees and cases are 
-stated to be pending in the High Court. The Committee also understand 
tbat tbe Ministry of Home Affairs is seized of the matter and is in touch 
with the Ministry of Law to bring forward a suitable amendment to the 
Delhi Reforms Act to plug the loophole~. The Committee are surprised 
tbat though the litigation has been going on for the last 7 years, it .is only 
now that the Ministry of Home Affairs and Delhi Administration have 
realised that the Delhi Land Reforms Act need to be amended to provide 
tbe intended benefit through agricultural land to the landless Scheduled 
Castes in Delhi. 

The Committee recommend that the Delhi Land Reforms Act should be 
amended expeditiously so as to empower the Delhi Administration to confer 
Bhoomidari Rights on eligible Harijans. Till that is done, Delhi Administra
tion should provide all possible assistance and free legal and to the Hari
jans whose cases are still pending in the Courts. All arrangements to protect 
the lives of the affected barijan families should also be made, 

Reply of GonralDeat 

The advise of tbe Committee has been noted for complian<:e. It may 
be mcntioaed tbat Harijan Welfare Board is implementing the scheme of 
free logal aid to SCs. All S. D. Ms. have been requested to refer 
such cases where lepl aid is needed to the Harijan Welfare Board. 

(Ministry of Home Affairs OM No. BC-I601~/2/82-PCR cell 
dated 24-8-1982) 

C ... meats of tile C .... ttee 

Please Sf''' Chapter 1, Para I ,23. 
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R ...... tloll No. J6 ( ...... '·31) 

The Committee note that the Delhi Development Authority provides 
25 % reservation for Schoudul.ed Castes in various categories of hoUICII/lats 
constructed by tbem in tbe Union Territory of Delhi and they alaO obaorvc 
tbe principle of carry-forward in case all the houses reserved for Scheduled 
Castesare Dot allotted to them. From the date furnished to the Committee by 
the Delhi Administration regarding allotment of flats to Schcdulod in 
various categJrbs during the last four years the Committee find that 2S ~~ 
ofthc total number ofhouscs have not been allotted to Scheduled Caltes and 
obviously there is a big shortfall in the allotment of houllCs to thom. The 
Committee arc surprise:! to know that the number of eligible applicants 
belonging to Scheduled Caste community has been much less tbaa their 
reserved quota. The Committee recommend that the applicatiODs Ibould 
be considered sympathetically and riot rejected on 8imsy grounds. They 
desire thtt eunest efforts should alsJ be made 10 clear the backlog in the 
allotment ofhouses/ftats to Scheduled Casles/Scheduled Tribes. 

D.D.A. has reserved 25 i~ of units for Scheduled Castes/Scheduled 
Tribes. The quota has not been fully availed of due to following reason •. 

The bulk of the allotments in these years have been under the General 
Housing Scheme. registrations for which took place in the years between 
1969 to 1976. Most of the Scheduled Castes and Scheduled Tribes persons 
who had got themselves registered under these schemes have availed of the 
allotments in the earlier years. Not many persons from Scheduled Ca!lles 
and Scheduled Tribes arc now left to be further catered under these schemes. 
QUite a large number of per.ons in Scheduled Caste. and Scheduled Tribes 
have got themselves registered in the New Housing Scheme. 1919. Dwelling 
units under this acheme are under construction and it should be hoped thai 
.Scheduled Castes and Scheduled Tribe persons would fully avail of their 
quota under tbis acheme. Another obstacle that appears to be hindcrins 
the Scheduled Castes and Scheduled Tribe perlOns to avail of the reservation 
fully is their paying capacity. This is particularly 10 for the persons l'CIi. 
ltered in EconomicaUy Weaker Sections category. For thi., a IICllemc hall 
been prepared to subsidise the COlt of the dwellinl units in Economi~ly 
Weaker Sections category to be allotted to Scheduled Cutes and Scllcduled 
Tribe persona by Rs. 2,CXXJ/-. For this scheme. the Plannift, Comminion 
.... qreed to &D outlay of Rs. 60 lakhs for 1982·83. 

{Ministry of Home Affairs OM No. BC-'601S/2/82-PCR cell dated 

24-8-1 982J. c._ ... "aile 0. I t:w 
Plcase '" Chapter I. Para J '25. 



TIle Committee rtote that under the Registration Scheme 1976 the 
DDldbte4 registration deposits from non-Scheduled Caste/Soheduled 
Tribe persons and Scheu led Caste/Scheduled Tribe persons for ditrercnt 
categories of ftats as follows: . 

MIG 

LlG 

'anta 

Non- SC/ST 

Rs. 7500 
RI. 4500 
Rs. 750 

SC/ST 

Rs.375O 

Rs. 2250 
Rs. 375 

Under the Registration Scheme, no New patf;ern, 1979 the registration 
depoeit amount has been revised as follows:-

MIG 

LlG 

'anta 

Rs. 4500 
Rs. 1500 
Rs . .250 

Rs. 3500 
Rs. 1200 
Rs. 200 

Tho Committee are surpri&ed to note that under the new Scheme the 
DDA.baslowered the registration deposit by nearly Rs .. 3000 for MIG and 
LIG flats and Rs. 500· for Janta ftats in the Case of non-Scheuled Castel 
Scheulded Tribe presons, but in the case of Scheduled Caste/Tribe persons, 
it has been lowered by only Rs. 250, Rs. 1050 and Rs. 175 for LtG, MIG and 
Janta flats respectively. 

TIle Committee see no reason why the reduction in the amount of 
registration deposit has not been extended to Scheduled Caste/Tribe porsons 
in tho same proportion as it has been done in the cascof non"Scheduied 
Caste and Scheduled Tribes. The Committee recomrrtcnd that this anamoly 
should be removed forthwith and as was done under the Registation Scheme 
of 1976, the amount of regisgration depositto be charged from Scheduled 
Casto and Scheduled Tribe persons should be half of the normal registra
tion teo chargeable from non-Scheduled Caste/Scheeduied Tribe persons. 

Keply of Goyem.eat 

The amount of registration deposits is fixed taking into consideration 
the capital required to finance the programme and the prospective cost of the 
dw~ng units to be allotted. In the New Registration Scheme, 1979, the 
registration fee for the Scheduled Castes and. Scheduled Tribe persons has 
been fixed at Rs. 200/- only as against the prospective cost of the dwelling 
units which comes to around RI.20,OOO/-, Similarly, the registration fee 
for the.SchedulcdCastes/Schedulcd Tribe persona in LIG categ(Jry haa been 
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filed at lla. 1.200/- ai ..... die &Ditieip.ted colt ~r RL !D.eoo;- for tile 
swelUQa Uj&. .~, •. ",."' - • .. . . . ... . .. 

'. "Si~larly. in the MIG category. the amount of repstralion deposit for 
Scheduled Castel aDd Sc~oduled 1'!ibe poraoos has beoD fixed at RI. 3.500/-
apiost the cost of tbe'-aMtll tiwUt'wM&!tt'tffolvOl rouod lla. (JJ,fXtJ/-. 
A~nst this backJl'Wl~ ~ qyao~w.. . ?f. ~o~r.~ ,o~ P,I. (0.(\1/- Apin!t 
this backlJ'Oun.i the quantwn of reslatta.c,n Hepoi'ita for the SchedWed 
Castea and ~~Tribt!a perIO~.qqt4PJlU' to be in lllY way on 
the hiaher aides. 

(Wiiiditry Of Home Affail'l OM No. ac-16015/2t82-Pal cell 
, ;' " " ' . diW ,24-;8-1~) 

Co~o.f~f .. _ 

Please lee Chapter I. para 1 ,27. 

, ..... ,.« ..... ~ .. (PIn 3 "'> 
Tbe~ are~~ ... ~ .. o.(.~ ........ _ .... ,.,.." who 

are elt~ly .poor caaoc aft'onl.l9 __ .... ;~. ___ .... Uley 
prefer~ftpptJlem to Go, ada jobs ia ordertp ~p_lIt~f.Qy In
COdlb. The Committee reoommoad that Dinctora.te of 'SducaticnJ s~uld 
consider the desirablility of siving lome financial inCOlltivo f4) tug poor 
paroata 10 that _, aro oncourased to IIOlld their 1'1 .lI'dI. to lebooll. 

Reply or Go, __ 

Although DO such scheme to sive financial incentive to poor parenta is 
in vogue, yet the SC/ST studont, are, aiVOD 1Clvec:~ ~ci~ bepofits e ••• ;-

(i) no tution fee is charsed· 

(ii) no admission is cbarsed. 
(iii) free supply of uniform with patent upper income Iimil lb. 500/

p.m. and cash grant i .. given to different rates depeodinj on tbe 
class (class V to XII for the purchase of books I1nd JtatioDerywitb 
parent income limit of Rs .. ·500/-). 

In addition to tbe above, tbe following financial beDeftts are alao pveD/ 
allowed to SC/~ students ;. 

(0 SC scholarship at pre-Matric State· 
(ii) SC scbolarahip at Post Matrie: State, 
(iii) Reimbursement of examinatioD fee to C&')SE . 

(iv) Open merit acbolarahip to SC /Sf. 
4-1024 LSS/IZ 



(v) ~itorioUllCholar.hipto 'SC/ST atudoDti. 

(Ministry of Home Affairs OM No. BC-I601S/2/82-PCR oell dated 
24.8.1982) 

Co __ of the C __ ttee 

Please lie Chapter I, Para I ·29 

............ tIoIl No. 50 (pan 3 '113) 

Tbe Delhi Adminiltation should also ensure tbat nccessary certificate 
ia issued to ScheJuled Caste allottees of Buses under D.T.C. operation so 
tbat they can get the cbasis without any difficulty. FUrther "in the case of 

1.NationalPcrmit, Scheduled Caste allottees should not be asked to produce 
the cbasis instantaneously but should be given sufficient time for procuring 
the Chasis. 

Reply of aevenuneDt 

-,-' " ·l1nclcr Motor Vehicle Act, the section 63 (11) 'National Permit' as 
a permit Jl'&nted'to the owner of a motor vehicle. Hence, only Owners 
of motor vl.hicles can be considered for allotment of National Permit. The 
sugeation of the Committee can be implemented only after Motor Vehicle -
Act is aDULcnded. 
(Ministry of Home Affairs O. M. No. BC-I60IS/2/82-PCR cell dated 

24-8-1982) 

COlllDleats of the Committee 

Please see Chapter I, paga 1 ·31. 



CHAPTER V 

RECOMMENDATIONS/OBSBRVATIONS RBGARDING WtUCH 
FINAL REPLiBS OF GOVBRNMENT HA VB NOT BEBN RECBIVED 

Reeommeadadon No. 16 (Para 2 '66) 

The Committee re,ret to note that in the Delhi Judicial Service tbe 
represeDtation of Scheduled Castes in Class I is oaly 3 ·3 % and there are DO 

Scheduled Tribe Officers in Class I,II,IIl and IV. TbeCommittccrccolDlDCDd 
that the Delhi Administration should take up the question of giving ad· 
equate representation to ScbeduIed Castes and Scheduled Tribes in the Delhi 
Judicial Service with the Delhi Hish Court and impress upon them the 
desirability of havilll special recruitment of ScbeduJcd Caste and Scheduled 
Tribe oftlcers in the Judicial Services. The Committcc further recommended 
tbat the claims of ~u1ed Castes and Scheduled Tribes for appointment 
as District Judges and Additional District Judges should also be kept in view. 

Reply 01 Govl!l'llllleDf 

The Secretary (Law &: Judicial) has been requested to luke up this 
matter with the Registrar (Hilh Court) for completing the reservation of 
SIC&: SfT. 
(Ministry of Home Affairs OM No. BC-160IS/2/82 -PCR (lOll dated 

24-8-1982) 

~atlOll No. 17 (Para 2 '67) 

In order to till the posts relierved for SchcduJl!d Ca~tej; /Scbeduled 
Tribes under Rule 22 of Delhi Hiaber Judicial Service Rule. 1970 and to 
improve their representation in Higher Judicial Service, the Commitlce 
recommended tbat the condition of ten years service for promotion ., pre
scribed in Rule 7 should be relaxed to seven years in the case of Scheduled 
Caates/ScbeduJed Tribe employees. 

Reply or GuM •• " 

The viewa expreMed by tbe Commitlce haw been broupt to the notice 
of Secretary (Law" Judicial) for taking necessary action in the JDltter. 

(Ministry of Home Affairs OM. No. BC-I601S/2/S2-PCR cell dated 
. 24-8-1982) 

45 
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Rec:ommeadatioD No. 39 (Para 3 '53) 

The Committcc note that during the period 1973-74 to 1979-80,6657 
house-sitcs had been allotted to the Schedulcd Castc families in the Union' 
Territory of Delhi. . During the year 1980-81 about 300 house sites Were 
proposed to be developed for .harijans. During cvideDCe tbeChief Secretary, 
D.=Ihi Administration' had admitted that a very small number of Scheduled 
Caste families had built houles on the house-lites allotted to them. The 
committee are surprised that for the construction of houses in rural areas 
there is at present a coiliog of Rs. 7S0/- on the housing subaidy, Rs. 250 for 
development of the houso-site Qd B.s. SOO for OODItruction of the houee. 
The Committee rool.that this ceiling is totally unrealistic in the contextof 
prescnt day prices and it is mainly responsible why majority of tile Scheelu-
. led Caste families couk! not built houses for themselves. 

The Committee recommend that the Delhi Administration should take 
up this matter ur~ntly with the Ministry of Works and Housing and the hous
ing subsidy should be enhanced suitably. The Committee feci that the 
Scheduled Caste families should be assisted to ·build houses by supplying 
them construction material etc. as pa~nt of subsidy in cash is likely to 
be utilised by the poor harijan families for some other purpose. 

Reply of Go,ernment 

The information rep.rdiDihouse-sites and subsidy for de""lopment will 
follow. It may however be mentioned that Harijan Welfare Board is im
p1ementingtho '!Cherne of Housing Subsidy under which subsidy :amounting 
to Rs. 2,000/- is givcn to these Harijans who do not have a pucca house of 
their own. The amount of subsidy has been rai~d to current limit of B.s. 
2,000/- during the year 1980 by the Ministry of Home Affairs. The proposal 
supplyingcoDltruction material to harijans hasalready been considered by 
thc Hatijan Welfare Board. It bas aU8Flted that instead of subsidy in 
cuh, houses should be 80t constructed and allotted to persons belongin, to 
8cbedWed·Castes. Steps to prepare the Scheme is being taken. . 

(Minitry of Home Affairs O. M. No. BC 160U/2/82 PeR cell dated 
24-8.1982) 

R_ ....... No. 5"1 (P .... 4.8) 

The Committee feel that the allowances of Rs .. S p.rn given to the Safai
K.armchada to maintain their unfforms is too meagre an amount for the pur
pote. They recommend that this allowance should be suitably raised. 



Reply alGolet .... 

This is being looked into. 

(Ministry of Home Affairs OM No. 160IS/2/82-PCR cell dated 
24-8-1982) 

NEW DELHI. 

March 18. 1983 

Phalgllna 27, 1904 (SAKA) 
A. e. DAS 

Chall7JUIII 
Committtt Oil tM Wrlfa" 0/ Schedultd 

CtI8tt8 and Sc/lldukd Tribtl 
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APPENDIX I 

(vide para 1 ·12 of the Report) 

NO. BC-I6014/1/82-SC & BCD-I 
Government of India/Bharat Sarkar 

Ministry of Home Affairs/Grih Mantralaya 
New Delhi. the 18th November. 1982/ 

27th Kartika. ] 904 

The Chief Secretaries to all State GovernmentsftJnion Territory 
Administrations. 

Subject :-lssue of Scheduled Caste/Schedule Tribe Certificates to 
migrants from other States/Union Territories. 

Sir. 
I am directed to say that it has been represented to this Ministry that 

persons belonging to Scheduled Castes/ Scheduled Tribes. who have migrated 
from one State to another for the purpose of employment. education. etc. 
experience great difficulty in obtaining caste/tribe certificate from the State 
from which they have migrated. In order to remove this diftlculty. ithas 
been decided in modification of the instructions issued in letter No. BC-
12025/2/16-SCT-I dated 22-3-1977 and letter No. BC. 12025/11/79-SC & 
BCD-I/IV dated 29-3-1982 that the prescribed authority of a State Govern
ment/Union Territory Administration may issue the Scheduled Caste/ 
Tribe certifieatc to a person who bas migrated from another State. on the 
production of the genuine certificate issued to his father/mother by the 
prescribed authority of the father's/mother's Qrigin except where the pre
scribed authority feels that detailed enquiry is necessary through the State 
of origin before issue of the certificate. The Certificate will be issued irres
pective of whether the caste/tribe in question is scheduled or not in relation to 
the State/Union Territory to whichthe person bas migrated. This facility 
does not alter the Scheduled Caste/Tribe status of the person in relation to 
the one of the other State. The revised form of the Scheduled Caste/Tribe 
certificate is enclosed. 

Yours faithfuUy 

sd/-
(B. K. SARKAR) 

JO;III Secretory to the Government of In«io. 
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No. BC-I6014/l/82-SC &\ BCD-I 

New Delhi, the 18th NOYelDbtr 82 

Copy to :-. 

1. Department ofPeraonnel &\ A.R. (Est) SCT Section with the 
request that necessary amendment to the Brochure on the fellerva
tion in services for Scheduled Castes and Scheduled Tribes, by in
corporating, where necessary, the position stated in the foregoing 
paragraphs· may please be made. 

2. Secretary, Union Public Service Commission, Dholpur House. 
New Delhi. 

3.Sec~tary. Staff Selection Commission, CGO Complex, Block No. 
12, Lodi Road, Ntw Delhi. 

4. All the Ministries/Departments, Government of India. 

S. Secretary, Commission for ScheduledCaste/Scheduled Tribe. Lok 
NaYB:k Bhawan. New Delhi. 

6.\ Commissioner for Scheduled Castes/Scheduled Tribes, R.K. 
Puram, New Delhi. 

7. All the Sections in SC & BCD Divison/TD Division. Ministry 
of Home Affairs. 

sd/-
(B. K. SARKAR) 

Joint Secretary to the Govt. of Inti/II, 

Form of certificate to be produced by a candidate belonsing to a Scheduled 
Caste or Scheduled Tribe in support of his claim. 

This is to ~rtify that Shri /Shrimati/ Kumari ..................... . 
. . . . . . . . . • . . . . . • . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . , . , , . , •. lOft/dausJder 

~i ' ~in~~it~~~: : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : i~ .. Di~~;~iDi~i~i~~ 
"I •••• II II I ••••••••• 11 •• 1 •• 1 •• II II II II •••••• 11.1 ••• II II •••• "' •••• II 

of the State/Union Territory "", .. , •... " .. , ..... ,., .. ,., .. " .... " 
........ , , . , . , , . , . , .. , , , ..... , , . , ,belOllS to tbe .... , .. ,.,',."."., 
........... , ............. ,ea*,rrrihe which is recopited as 

Scbecluled Caste 

Scheduled Tribe 
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Under :-
The Constitution (ScMduleciCastes) Order. 1950. 

The Constitution (Scheduled Tribes) Order, 19S~ 

The Constitution (Scheduled castes) (U~ion Territories) Order, 1950* 

The Constitution (SdaeduJed Tribes) (Union Territories) Or_. 1'51· 

as amended b)' the Scbeduled Castes and Scheduled Tribes lists 
(ModifiCation) Order, ]9~6. the Bombay Reorganisation Act, 1960. 
the Pulijab Reorpnisation Act, 1966. the State of Himachal 
Pradesh Act, 1970 and the »forth Be&ttrn Areas (lleor16ftisation) 
Act, 1971 and the Scheduled Castes and Scheduted Tribes order 
(Amendment) Act, 1976. 

The Constitution (Jammu &: Kashmir) SCheduled Castes Order, ]956.* 

The Constitution (Andaman & Nicobar Islands) Scheduled Tribes Order, 
1959· --_._--
The Constitution (badra and Nagar Haveli) Scheduled Castes Order. 
]962.· 

The Constitution (Dadra & Nagar Haveti) Scheduled Tribes Order, 
1962.* 

The Constitution (Pondtcherry) Scheduled Castes Order. 1964.· 

The Constitution (Scheduled Tribes) (Uttar Pradesh) Order, ]967,* 
-------._----------_._---
The Constitution (Goa. Daman & Diu) Scheduled Caste Order. 1968.· 

-----------------
The Constitution (Goa •. Daman" Di,,) Schedu~ Tribes Order. 1968.· 

'---- --_._. 
Th.e Constitution (Napland) Scheduled Tribes Order, 1970 .... 

2. This certilicate is issued on the basis of the Scheduled 'Caste/Scheduled 
Tribe certificate issued to Shri/Shrimati ............................... . 
father/mother ofShri/Shrimati/Kumari ..... , ......................... . 
of village /town .................................. in • District/Division 
· ..................................... of the State/Union Territory 
· ........................................... who belong to the 
· ........................................... caste/tribe which is 
recognised as a Scheduled Caste 

.----- in the State/Union Territory .........• 
Seheduled Tribe 



is.~d. by the .............................. (name of prescribed 
authority) ,ide their No ........................... dated .......... .. 

Signature ............................. . 
DesiJlUltion .......... . ................ . 
(with ~al of Office) 

Place ...................... State 

Union. Territory 
Dated .................... .. 

------------------.--.. ---.-~--
-Please quote specific Pcesicleotial .Orckr. 



APPENDIX Ii 

(Vide ........ of latronctioa) 

AHIyIII of .... "'00 takeR by Go, ........ t 08 reeo ........ tI .. eoa ..... ID tile 25tb a.port 
~tIa Lot SabIIa) 01 .. eo .... qa .... Welfare of SdIeduIed CUtes 

ad SdIeduIed TrIbes 

I. Total number of recommendations 

II. Rccommendations/obacrvatioas that have been accepted by Go
vernment (.Id, recommendations at Serial Number I, 2, 3, 4, 5, 6, 7, 
8,9, 10, 12, 13,14,21,24,25,27,28,31,32,33,34,38, <40, 41, 43, 
46,47,48,49,51,52,53,54,55,56,58, fO 4; 61) 

Numbers . 

Percentaae to total 

m. Recommendations/observations which the Committee do not deslr" 
to puraue in view 01 the Oovemmont'. replies (./de recommendations 
at Sorial Number 15,19,23,26,29,30,42,45 4; 5~) 

Numbers . 

PerceatallO to total 

. IV Recommendatioas/obiervations in _poet of which repliel of 00-
vemmeat have Dot KCepted by the Committee and which require 
relterdon (.lde recoauneodations at Serial Number 11, 11, 20, 22, 
35, 36, 37,44 & SO) 

Numbers . 

Percentaae to total 

V. Recommendations/observations in _pocl of which final replies of 
Oovomment have Dot boon received (.,d. recommendations at Serial 
Number 16, 11,39 &: 51) . 

61 

39 

64 

9 

9 

15 

Numbers 4 

Percontaae • 6 

MOIPP-IOl4 LSS/82-850-4-4-83. 
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